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Bhattacharyya would realisc that the
provisions of this Bill are meant for the
welfare of the trade unpionm workers and
that these provisions have worked very

“That the Bill, as amended, be passed.”
The morion was adopted,

—————

13- 46 hrs.

STATUTORY RESOLUTION RE. DIS-

APPROVAL OF PAYMENT OF BONUS
(AMENDMENT) ORDINANCE

AND

PAYMENT OF BONUS (AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER : We now
rake up the Statutory Rerolursen by Shri
Indrajit Gupta, seekirg to diseppic ve 1he
Payment of Bonus (Amerdment) Ordi-
nance, 797§, and also thc meoticn by Shri
Raghunatha Reddy to consider the Bill
further to amend the Payment of Benus
Act.

SHRI 8. M. BANERJEE (Kanpur): We
are exteemely happy that the father of
the 8-33 per cert formula, Shri Khadilkar,
is present here. I hope he wall take part
in the deliberations.

SHRI INDRAJIT GUPTA : I move ;

*“This House disapproves of the flayment
of Bonus (Amendment) Ordinance, 1975
(Oxdinance Nc. 11 of 197¢) prc mulgsted
by the President cn the 24th September,
1975

B ol ™
Exactly theee meonths almost to the day
after the pronmuigetion of the emergency,
the geins which the working class of this,
coumtry had achicved in the field of bomns
nct suddenly but over & pegiod of 25 yeane
are sought to be .demolished. It took a
long period, a quarter of a century, to
evolve this concept of bonus. I do not
propose to go into that history because
I have neither the time, nor Members will
be particularly imterested in jt. It took a
quarter of a century of asrguments, of
discussion, of persuation of awards by
tribunals and High Courts, of struggle
by the working class tc arrive at a certain
position. But, precisely three months after
the imposition of emergency all'these gains
of a quarter of a cemtury were sought to
be demolished at one strcke of President
Ahmed's pen. )

I call this a coup d’ezat against the work-
ing class. The emepgency of the 26th June
was premulgated perkaps in order to fore-
stall a possible coup d'etar by certain
rightists ana reactionary forces, who were
out to destabilise this ccuntry. But what
happened on the 25th of September was a
coup d'etar against the organised working
class of rhis country. I am speaking with
a sense of bitterness, and I hope you will
pardon me, Sir. I think that no better
help could have been given, although
unwittingly it be, by the Government
of this country to precisely those pightist
and reactionary forces, who so far had
failed completely to mobilisc the support
of the working class of this country behind
their designs.

This is ane of the outstanding facts of
the political developments of the last two
years, that when the movement led by
Mr. Jaya Prakash Naruin was at its height
and despcrate attempts were made by him
and his allies to bring the wurking class
out in support of that tutal reveliticn « ver
the country as a whole the working class
refuscd to respnd. When the call for a
three day Bihar bandh was given by Mr.
Jaya Prakash Narain,—~and he ma
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spacial appral to the wonkars on thre railways,
the wirking cisss of Jumshedpur, of Rangbi,
of the coslmines—mnot’ & single worker
anywhere was willing to come out and
suppart that move. This has to be
remembered.

The internatiomal ecxperience of ‘the
fight and streggle aguinst Fascism, which
T hops at least this Minister is well aware
of because he is a well-read person 1
know, is precisely that it is the organised
working cless which is the staunchest
fighter against Fascism, the staunchest
defender of democracy, and it is precisely
the organised working class which is the
first vicm of Fascism in those countries
where Fascism triumphs. This has to
be remembered.

But what happened here ? Three mon-
ths after the emergency was proclaimed,
a sudden attack was made on this working
class itself, A bonus for the workers was
replaced by a borus given to the right
reactionary forces. This is some.hing they
had never expected, something which gives
them a handle, an instrument, a weapin
to go and spread uisaffection ana cis-
content among the workers and try to
win over a section of them. IF this is not
a bonus, what is it ? This is a bonus given
to the enemies of the country.

This Governmert is very fond of talking
always about the 1974 railway worlers'
strile, In mny case, the railway
workers are irrelevant to the question of
bonus, they have never had anything to
do with bonus, nor were they withm
the scope of bonus. But they do not re-
collect what the werking class has done
by way of hard work and by way of patriotic
duty. Or do they ? The Prime Minister
I find here and there no doubt does it.
The other day in some meeting of the
INTUC she paid a tribute to the fact that
the workers had stood solidly in the
interests of the country whenever there
was an hceur of crisis. But sometimes it

wenp to me that tlase triputes stipk: of ’
typocchey. This is mot the voward: ther,
the working class should get for the smrvice
it has rendered wnd is continuing ro rences.

Taroughout the capitalist world you will
find, if you study the developments going
on now in the USA or Britain or any of the
other countries like Japan, Prance and
Italy, it is the common cry of all capitalists
in these counties that forthe sake of fighting
inflation and high prices, the workers'
wages must be in some way frozen or curb-
ed or restricted, their benefits should be
cut down, their bonus should be slashed.
This is nothing new, This is the nterns-
tronal slogan of monopoly capital.

And who are these inonopoly capitalists ?
They all belong to the same tribe. It does
not matter mn which country they are.
Sgme arc stronger than others, some are
weaker, that is a fact but basically they all
belong to the same tribe, the same blood
flows in their veins, Thnese monopoly ca-
pitalists are the greatest robbers of national

[wealth, there is no doubt. There 15

plenty of evideace comuing out every day
our own country to prove It.

Our Industrics Minister, Shri T.A. Pal,
of all people, has been compelled it recent
weeks to make several public statements and
speeches where he has openly accused
monopoly capitalists of sabotaging pro-
duction m this country. He has smd
point blank that it is these people who go
on howling for concessions from Govern-
ments, but the more concessions they are
given, the more miserable porformance
they put up because they are interested
in profits, they are not interested n pro-
duction.

In order to mamntain a high rate of profit,
they are deliberately keeping production
dowa; they are keeping their installed ca-
pacity un utilized to the extent of 50 p:r
cent, a5 Mr, Paj has said. These are people
who wanted this bonus to be removed, Poli-
tically, they are the strongest supporters of
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itk rosgtion sise. Thoy wreisll looking
 lié1doves sftar the.mamrrgency. But we
kaow what vole they have played just bo-
fore the emmgencywitbey and the news.
papers owned by them,

We do not waat that our working class
should b: sacrificed at the altar of the
p:oplé who are fundamentally the enemies
of this country. I must make a passing
reference to the fact that a grave appre-
hension has grisen in my mind that thes
groups of big monopoly capitalists, big
businessmen, who can hardly be defended
today by anybody in this country, are now
being parmitted, parhaps even encoursged,
to enter into negotiations which are conti-
nuing since yesterday here in Delhi with
the representstives of their counter-parts
in the United States. This Indo-US
Business Council, as it 1s called, is meet-
ing here since yesterday. These private
monopoly capitalists led by Harish Ma-
hindra are sitting across a table there
with the big shots of the American industry,
and ths subj:ct matter of discussion is how
to strengthen their co-operation and colla-
boration. You must have noticed today
the kind of remarks, I should say really
arrogant and insolent remarks that were
made at the op=ning session of this Council
by the Ieader of the United States Delega-
tion Mr, Orville Freeman. This tra-
velling salesman of the multi-national
corporations has the gumption to come here
ani sitting in the Capital of our country,
he is ridiculing all sentiments of national
sovereignty and national dignity, He
said that the charges made against the multi-
national corporations were wrapped in the
emotionalism of nationl sovereignty, He said
that the movement towards world eco-
nomy triggered by multi-national corpora-
tions Seems to be the best hope for the
future, as though the Prime Munister her-
self does not know— she has men-
tioned it several times—that these multi=
national corporations are one of the main
conduit pipes through which the Central
Intelligence Agency and other subversive

Baius (Amde,)
ag:cles are prnetrafing into $o many coun-
tries, Bat hare M- Freeman 15 talking
sbout—] guote : —

“The restrictions at national
bodndaries on the movement of
resources and  capital must be eli-
minated, The only way tos
safe and poaceful world is an
op:n world, with free investment,
free trade and free movement of
prople aad id=as aad resources,”

Of course, if a country like India removes
all restrictions on natronal boundaries it
will suit Mr. Freeman and his friends and
th:se gant milti-national corporations.
I am apprehsnsive that cven these things
are p:rmitted to continue, apart from the
fact that it shows the most deplorable
lack of vigilance, I should say in thig
hour of em:rgeney. Bt if these things are
allow:d to coitmue, than I can visialise

muiny more attacks coming on the rights of
the working class. ‘This is the first thing
that these pcople will demand as the price for
their co-op:ration here, collaboration here
that the working-class must be curbed. No
mltinational  corporation  functjoning
in this country wants to pay & minimum
bonus, a guaranteed bonus, any more than
Mr. Harish Mshindra or Mr. Tata or Mr.
Briawantstopay. But theseare powerful
forces coatrolling mterntional capital
now demanding ““Give up your bogus
emodtional ideas of national Sovereignty,
op:n wour national barriers, giv: us the
free entry into your country,” This is
the dicussion going on here in Delhi under
our very nosc. Tnerefore, I want to
gve a shght warning that these things
should not be Seen as something wh.ch 18
totally irrelevant to what we are discassing
here, Bywus may b: one particularine
stance. Bt bthind the taking away of the
rights of the working class, there is this
treme 1dous pressure of monopoly  capital,
both domsstic and foreign. I want the
Government that if they show the siighest
weakness in  this direction—Emergency
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will not last for ever; at least I do not
think so—the working class will find its
own way and its own norms, methods ard
forms to register its protest. Today,
they may not be in a position to do it.
But I can tell you how bitter the workirg
class is.

Let the Labour Minister go down and
talk to some ordinary workers in any part
of the country. Tet him find out what this
Ordinance has done to them, how they
are reacting, how they arefeelirg, how
they sneak about the Government and how
they speak about Emergency. Is this an
achievement that You wantcd to brirg
about ? If the country is threatened
again and menaced by external forces,
who is goirg to save vyou? Mr. Tata
and Mr. Birla ? Are you deperdirg on
them to save the countiy or do you depend
on the working class of this countiy who
have already stood up with you in the
hour of crisis ? And this is what you do
to them. Unnecessarily, you are provok-
ing them unnecessarily, you are mzkirg
them hostile. Do you expect usto support
a thing like this? We cannot support it.
Apart from the issue of bonus, it is poli-
tically a completely wrorg stcp bkeirg
taken, They must urderstard that.

I forgot to mention one thing. These
antics of Mr. Owville Freeman comein the
background of a warnixg which you rnu?t
have heard and which was giver by Mr. Kis-
singer to all the countries of the thizd world
saying, “If you want our help or aid, don’t
think it is going to be unconditior al. It all
depends on what kind of attitude you take
to the United States, whether you are
prepared to cooperate with us, play ball
with us. If you do not do that, we cannot
help you.” In this backgrourd comes
Mr. Orville Freeman suggesting, no

national borundaries, no national soverei-
gaty; give up all this emotional talk;
opzn your doors wide open for the entry of
multi-national corporations.  What is
this going on? It is an open, not con-
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cealed, attack by imperailism, by the
most powerful imperjalist forces in the
world today. I am not going to allow
the working class to be sacrificed, first
and foremost, at the alter of this monster.

Now, let me curb myself for a moment..
This concept of bonus, firstly, as.a prefit
sharing device; later on, as a deferred.
wage and, again, later on, as a guaranteed.
minimum irrespective of profit or loss, as.
I said, was evolved over a long period of
25 years. Are we trying to demolish it by
one stroke of the pen? The way in
which it is beirg demolished is also tho-
roughly repvgnart ard obroxiovs. It is.
something unprecedented. Or no major
labour policy question ever in this corrtiy
has a step like this been taken without
having at least some round-table dis-
cussion, some consultation with the people
who are affected. Here, the central trade
union organisatiorns were never constlted.
No discussicn was held with them.  This.
national apex body which was set vp after
Emergericy was never consulted, never
told about it. Even the INTUC one of
whose certral leaders is sitting here,
Mr. Stephen, ard which is the trede urion
oiganisation of the 11 lIir g party wer rever
told abcut it. Isthis amanner of qoirg
these thirgs? Is thisthe way of persuvad-
ingthe working class to accept anythirg
or to enlist ary support? The whole
thirg is obroxious ard reprgrant to the
worst degree, That is why I called it a.
coupd’erar. It is done behind the
workers’ backs, behind the backs of the
trade union organisations in a conspira-
torial way. Itis not simply a question—
as some people seem to think, judgirg from
their comments—ofreducingthe minimum
bonus from 8+339, to 49 this vear. Even
this 49, is applicable only tothis year :
from next year there will be no minimum
bonus at all—neither 8-339, ncr 4% nor
evell *49%:; it is applicable only to this
year and from next year this whole cor-
cept of minimum guaranteed borus is
wiped out ard ro bonus whetscover will
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be pajuble unless, in the worlds of the law
$ome “sllocable surplus” is there. Let
me teil you, from bitter experience,that the
allocable surplus will never be fognd.
In 95% cases of companies, with the
formula which hes been devised for cal-
culsting the allocable surplus, that allo-
cable surplus never emerges. From the
balance-sheets of the companies we have
found that, for the last so many years, no
allocuble surplus ever comes out. However
large profits & company may get, your for-
mula is such, the development rcbate and
thisand that is calculated in such a way that
no surplus emerges as the share of the
workers., And thisis precisely the reason.
Everybody knows, though they may not
admit it publicly that the balance-sheets
of the companies are fraudulent, in spite
of being audited, We all know what is
auditing in this country. It is precisely
because of that and it is preciscly because
the Government also knows that under this
formula in a majority of cases no allocable
surplus will be found that, in the Payment
of Bonus Act they provided for a mini-
mum guaranteed bonus irrespective of profit
or loss. Secondly, they have provided in the
Act that if the employers and employees,
In any casc, come to a mutual collkective
agreement voluntarily for ahigher quantum
of bonus than is payable under the for.
mula, they have a right to make such an
agreement. We dud not draft this Bill;
it was made by the Government. Why
did they do it? Why did they provide
these two things? ‘Whether the mini-
mum guaranteed bonus is 4% or 8.33%
isnot relevant now, The author of this
8:33%, is sitting herc and it was first
tdlled the Khadilkar formula. 1 know
many people are argry with him but, any-
way, we respect him for that. And let
me remined you that this 8:33% agree-
ment or rather a sort of understanding that
it would be 8-339% was signed by Shr;
Naval Tata, Shri Devarsjulu, a big in-
dustrial magnate of South India, Shri G.
Ramanujem of tbe INTUC and Shri
Tidke, the Labour Minister of Maha~
rashtra. Shri R. K. Khadilkar's snnoun-

cement to the press regarding the en
bancement of bonus from 4% to 8:33%
was mede as an snnouncement from the
Prime Minister. Who is to blame ? Why
did they doit? It was done precisely be-
cause all of them, including Naval Tsuta and
Devarsjulu know in their heart of hearts
thet the andited balance-sheets of these
companies do mot repregert the true po-
sition, There are concealed profits; there
is concealed income; there is evasion of
taxes; there is diversion of fundg—and
these things can never be cavght from the
sudited balance-sheets. And becsuse they
knew that snd becsuse they knew [that,
the formula under the Act willnot produce
allocable surplus, to salve their guilty con-
science they agreed to this thing and said’
“all right’, et them have & minimum bonus
every year, profit orno profit ; and, secondly,
in a particular concern which may have a
higher profit and a larger capacity to pay,
if the employer is willirg to come to an
agreement with the employees, let them
have the right to come to such an agree-
ment. ‘This way they wanted to gt over
this difficulty. If anybody wants to argue
with me that the balance-shectscannot be
questioned and all that please go into the
Public Accounts Commitlee’s latest
report about the Grindlwys Bank, It was
presented to the Lok Ssbha cn  22nd
January by its Chairman, ShriH. J. Muk-.
erjer, the 192nd Report, Read that
PAC Report and see how an eminent foreign
bark like the Grincllays Bank ox ks its
accounts and cocks its accounts in such
a way that 1ts real extent of profits and irs
reserves are never disclosd. The FPAC
has some stringent things to say about this
from this paint of view that, as a result
of this cocking, Government has lost a
huge amount in taxes which it should have
got. But foreign banks like Grindlays,
under the new Ordinance, have been
specifically cxcluded from the scope of
paying bonus under this Act. All banks,
the whole banking industry have been
excluded. An industry which makes the
highest profi*s is protecred infthe sense thatr
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ved and secret profits. | All the banks have
begn excluded. 1 am not talking in the
alr when I sqy that there was powerful
pressure from certain forces, and the Gov-
ernment unfortunstely, has given way.

May I just mention, in passing, that the
net peofits of the foreign banks opsrating
in this courery, which have now been ex-
<luded completely from the scope of this
Payment of Bonus Act, in 1970, was Ra.
2+63 crares and in 1974 it wasRa. 6'30
crores, Their  deposits, in the same
period, went up from Rs. 491 crores to
Rs. 768 crores. ‘The source of these figures
is a journsal called Soclalin Fedia which I
think many people in the ruling party are
mware of, 1hope, they read it also some-
times. But this class of establishments is
< ympletely exempted now from the Payment
of Bonus Act.

‘Then, certain arguments are brovght.
When I ask them as to why did Govern-
ment do this in the years past, one reply
we are given sometimes is, ‘Ohl It was
a mistake; we made a mistake; now we
realise that we made a mistake’. Ewven
the Prime Minister told us, ‘We made a
mistake’. What is that mistake? Please
spell it out for me. This is not a new
thing. I was wrong in describing Mr.
Khadilkar as the father of this, He was
cermainly not the father, because this con-
cept of minimum boous, irrespective of
profit or loss was born long long ago, more
than 20 years ago, and if any body was its
father originally, let me say this that it
was the Textile Labcur Associgtion of
Ahmedabad. It .is not a wvery rewvclu~
i onary or red-coloured organissticn, I
t hink, The Textile Labour Association,
also known in trade union circles as the
Mazdoor Mabajan Sangh, founded by
Mahatma  Gandhi himself, hes been
fourisking under such lesders as Shri
Gulzarilal Nanda, Shri Xhandubbal Desai
and %0 on. It is & Union which was born

on the basiy of clws oollabstation,,

wrong, the family fcll'lnd of emplo-
yers and employees, they congtitued one
bappy family. No strike ever tgkes place
there. It is a thorcughly respectable,
peaceful, law-abiding and pesce-abiding
Union. It wae this Textile Labour Asso-
cistiqn of Ahmedabad that, 20 years ago,
entered into a five-year honus pact with the
millowners ¢f Ahmedabad, and that went
on for ten years eveoryally. This is a
representation made by that organisatinp to
the Gevernment of Indis—1 am nct saying
scmething cut of my own mind ¢

“The quantum of benus under this
Pact varled from minimum 48 per
cent to maximum 25 per cent of
the wages earned by the employee.
Bven the employers of the concerns
which might have made losses
have to pay at least s minimum of
48 per oent bonus.”

Thiz was the agreement entered into by
the Ahmedabad millowners  with the
Mazdoor Mszhajan Sangh 20 years ago.
The concept was there. I don’t want 1o
ge through the whole listery, how it went
on developing untillwe cameto the Bonus
Commission appointed by this Govern-
ment. That Bonus Commission was un-
animous in its recommendation that a mini-
mum bonus of four per cent should he pod
irrespective  of profit or loss. Dnd that
Benus Cemurission consist anly of rrade
unionists? It had employers’ repre-
sentatives on  it. They also  migned
that repert. Employees were there, In-
dependent members were there such as Dr.
Gacgull, Director of the Dethi Scheel of
Bconomics and Skri M. Givinda Reddy.
This Ahmedabad Texule Labour Asscca-
tion has this to say about it :

“In view of this unanimous reccmmenda-
tion, it cannot be said that well
known economists like Dr. Gan-
gull had erred in giving assent to



8y ﬁdmg MAGHA 14 1897 (SAKA) Re, mwg

tils recompmendation apo especidtiy
in egreeing 1o the pecommendarion
of minimum bonus ia cese of loss,
Similerly, the employers repre-
sentatives bave also consented to
the recommendation of minimum
bonus even it case of loss. There-
fore, the considerstion of the eco-
nomists together with the employ-
ers should not be easily discarded
or disregarded.”

What was the mistake made? Do not tell
methat after allthese y=ars, the Government
is wiser then the employers them-

sclves were.  After  gll, the money
was coming out of the employers’
pocket. They signed this repart ; they

agreed to this concept. What is the mi.take
that has been made, I do not know.

This Bonus Review Commitree was set
up again. I want to ask the Labour Mi-
nister, where is the report of the Commi-
ttee? Why has it not seen the light of the
dayand why has it not been placed before this
Parliament? That Bonus Review Com-
mittee’s report was submitted to Govern-
ment long agu. May be that it is not &
unanimous repoct; there are different views
and the Parliament of India is not entitled
tc have it laid on the Table of the House,
We want to know, what the Mcmbers of
this Bonus Review Committee had to sey
about the concept of minimum bonus, I
can say that they differed on many points,
but on this id=a of the concept of & minimum
guaranteed borus, irrespective of profit
and loss, the Bonus Review Committee
also upholds that concept and perhaps that
is why, the Government has not produced
1t uptodate, because this ordinance seeks
to do away with the very foundation of that
concept. Is that the way we are to be treat-
ed ? Working class is nct a herd of cartle,
I can tell you, that you do whatever yov
hke to them and then expect them te go on
increasing production, while the emple yers
will be satisfied with saving this nu ney of
bonus and go on sabotaging production.
A wonderful way of saving the country,
I must say.

Bonms { Amd.)

Then the seccnd argument given 1s that
it is necessary as an anti-inflationary
measure ; this bonus money going into the
pocket of the workers is playirg havoc with
prices and all the rest. What is the we
of arguing these things; these are sc ob-
vious to anybody. The Fimance Minjster
came forward with a statement at that time
and said thar 290 crores of ripees roughly
is the amount which is disbursed as bonus
payments every year. I do not accept this
figure for a mimste ; that is a different
matter. My own information is that the
figure is somewhere near Rs. 8o—g0 creres,
not mote than that. However, Shri Sub-
ramaniam said that it was Rs. 250 crores.
This year, half of that may be saved be-
cause four percent had to be paid this year.
From next year, it woula not be paid.
That is a different matter. If  half of
Rs. 250 c.ores, accepting his figure as
enrrect, which I do rct accept, that is Rs.
125 crores will go to the wirkers, Rs.
125 crores will remair in the pocket of the
employers and  inflation will be countered,
I have never heard a more bogus argument
than this in my life, Thousands of crores
cf 1upees are being lost by evasion of in-
come-tax, by operaticn of black money,
by all kinds cf speculation, c*c. and subsi=
dising of the private sector is guing cn by
making piblic sector units to work at a
loss by pricing their ptoducts below cost of
production order to help the private secter.
All this is going on and the poor worker’s
bonus is to be cut se thar infliticn can be
fought. Besides, they have now found,
bur 1do not know, whether they will admit,
that by reducing the purchasing power of
the working class something else has also
happened. In Bengal at least duning the
last Durga Puja—<hatis the time when the
bonus is given—we ssw what happened this
year in all the shops, bazars and markets
in those industrial areas. The shopkeepers
were just sitting holding their heads,
What sbout them? Are they not part
of the ccmmunity? There was not cff-
take at all; the workers had not the bonus
money to buy cloth, or sweers for their
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«chil§ren or anythitg, And rhe whole
problam then arose and now stocks

lying uosold. Stocks have mﬂ&
and if you go on like this, cutting your
nose t1 spite your face, then the opposite
result mill gleo follow. If you simply rely
on r:ducing the purchasing capacity of
the wrking man without increasing produc-
tion, 4:n you land yourself in another
«crisis 114 that is now taking place. Pro-
ducti>n is stagaant, demand for goods
“falls, i:>cks pile up and then in the name
of s 3% piling up, again the poor workers
are t)kd, “You must be laid off or retrenched
or th'r: must be closure’ or somesthing
like har. S, I get it both ways, brcause
my bnus is cut in the name of fighting
inflarin, Then when I have no money
in my pycket to  go to the market
and bay goods, I am told that the stocks
are p l11g up, therefore, production cannot
be munatained and therefore, ‘now you
m1st bs laid off or retrenched in the
dAnterests of the country’. Wonderful,
wonderfull This is nothing new. It is
hippzning 11 all the big capitalist countries.
Why d» you follow in their footsteps?
Ttis happ:ning in Britein. It is happsning
‘in America. The same arguments are
bring repcated and unemployment s
gxng up in Britain where there are now
over 1-§ million unemployed walking in the
streets.

Then comes another argument. This
<one is a very favourite one, if I may be
allowed to say so, with the Prime Mu ister.
8o many times she had adminished us,
“‘Show me any other country which pays
bonus Like this. Other countries do not
pay bonus like this. Why should we pay
bonus like this?® Buat are you prepared
to make a desl with the working clam
that evarything tirat bappsns in every other
country, we should also do? I am pre-
paved to enter into a deal. What are the
couatries you are talking sbout? Pleme
do not ealk abmut the socialist countries
tfor the time being, beastsse our system ja

diffiresy abd oWty is  MfBvent.
We arc 20t theve as yob. Tiie the other
caplealist countries based oo the

sector. Is it Hot a foot thet in other
countries of the West every year there isa
negotised  increase in wages, an annual
wage incresse?] Do we have it in thiy
country ? Plesse imtroduce it here. |
will give up my demand fuor benus. Does
any other country huve a thing like Dear.
ncss Allowance which we have ?  Tell me.
Since the Second World War, a second
Category called ‘Dearness Allowance’ hag
been added on to the basic wages and kept
separate. It is not merged with the basic
wage. Itis kept as a separate entity so that
it can be made to fluctuate.  Sometimes,
when the cost of living index figures go up,
then the DA, goes up and when the oose of
living comes dewn, the DA wall come
down. It is kept as a separate fluctuatirg
entity., In which other country is there
such a concepr as ‘Dearness Allowance® ?
There, the wage is taken as a whole, Itis
one integrated amount and that amount is
increased every year threugh collective barga-
ining. It is never done in this country.
I do not think bur country can afford to
pay the kind of high wages which are pud
in the caplralist countrics. Nanurally,
therfore, there was a ¢ ncept of deferred
wage just because of these facts and that was
the ground on which bonus was given bysc
many awards, 80 man) agreements ard so
mary High Court Judgments.

These arguments really have no wvalue
whatsoever. ‘Then I wouvid like to know.
I am conchuding. Why do you deprive
emplcyers and employees in any particular
concern from coming to a mutual agreement
on g higher quantum? Will you please
explain this? No employer -gives mere
then what is necegsary unless be had the
monecy 10 pay. They are not fools, So
many copanies, big companies which have
plenty of resources have collective agree-
ments with their employeces—some 3 year
agretments, 5Ome. § vear agteeténts for 159,
or 20% bonus. Why? Because they arc
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able to pay not for any other reason and this
was permitted under the Act...(Interruptions)
Ycu do not want more money but you want
itin the hands of employers ?

SHRI VASANT SATHE (Akola): There
is no inflation there.

‘SHRI INDRAJIT GUPTA : Nobody has
explained to us yet that the mcney which
‘will be saved from the pockets of the wcrkers
will notremainin the pocketsof the employers.
How will the Government ensure thkat that
money will be sp2nt for productive purposes?
Is th=re any machinery, is there any mecha-
nism, any procedure in this country? You
canrot think of i:! It is transfer of the
money from the pcket of the workers to
the pocket of the employers. I know and
Mr. Raghunatha Reddy knows that many
of the employers in this country who have
the resources to pay are thoroughly unhappy
over the deletion of this clause because they
have this much commonsense to under-
stand that if their workers are happy and kept
contended, then tkeir production and busi-
ness will flourish. From a commonsense
point of view they were parfectly willing to
continue to enter into agreement. But now
they told the workers what are we to do,

you go and ask Indira Gandhi, she has tied
our hands, we cannot do anything now.

I can tell you, even in the public sector, a
concern like the Shipping Corporation of
India which this year has shown a record
profit in its balance sheet and which for
the last three years by an agreement has been
paying its employees 20%,, thatis the maxi-
mumallowed underthis Ordinance isexpected
to pay 4%, this year whereas its profit has
gone upto nearly Rs.4 creres. I know
‘the Chairman of the Corporation. I hope,
he willnot get into trouble because I am say-
ing this that he is unhappy about it. He
says, “‘How can I facethe employees? On
the one hand I have shown record profits, on
the other hand T amnct allowed to pay them
bonus. This has come down to 49,. This
‘ will spoil industrial relations in this con-
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czrn.”  But the Finance Ministry is there
like the all powerful Shivam—:<nothing
deing”. What kind of policy is this?

I have already spokzn about the banks.

In the Hindustan Machines Tools Ltd.,
the same kind of thing is taking place.
These are important public secter under-
takings. Oaly those who are in a position
to pay would pay, the others would not pay.
Noew it is said, do not worry, the bonus  will
bz link:d not with prefits but with produc-
tion. May I ask in an industry with which
I am familiar, that is why I am quoting it,
big industry—the  Jute Industry in West
B:ngal, what will happ:n to the workers?
They cannot gat any bonus on the basis of
profits bzcause these employers never
shhw aay poofits. It -is wonderful. It
is a magic. with which they work. They
never mikesprofits if ycu loak to the balance
sh2et. Wnezre is the black money of the
jute mill-owaers going, nobody knows?
Tae workars cannot gat bonus on the basis
of profits. They cannot also get bonus
on the basis of production, because the
whole industrial policy is to keep produc-
tion down. They wanted to curtail produc-
tion by 15%, the other day, which Govern-
ment did not allow them todo. If I am a
jute worker, I will not get bonus now
either on profit or on production. A
guaranteed minimum was assured to them
under the previous Act, but now you are
just throwing them to the wolves. All
this will bring about unhappy consequence
one day. Ido not want to sound a warning,
It is difficult for us to go to them. I am
not trying to explain your action at all;
50, do not worry about it. But it is difficult
to answer this question which they ask
us—you told us this emergency was in
order to save the country from reactionary
fofces, but we find it is being used against
us. What is the reply to it ? I cannot give
any reply. Strangely enough, on the otber
kand there is no restriction whatsoever on
the issue of bonus shares by the companies !
At least make a pretence of some kind of
even handed justice—the same period
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when the workers’ bonus was cut after the
emergency, the Government went on giving
one concession after another to these big
concerns. In July, 1975 they issued an
Order, whereby they said, “Tctal amcunt
of bonus shares issued by a Ccmpany can
be equal to the total amcunt of its paid-up
capital.” Whatever is its tctal paid uvp
capital, the amount equal te that can be
issued as a bonus share. Again in Novem-
ber, 1975 another Directive was issued
saying that between (wo successive issues
of bonus shares by a cumpany the time l:ig
which was previcusly 4o months has now
been reduced to 24 months. Within 24
months they can issue bonus shares twice
and upta the value of their total paid up
capital. Why should we be blamed when we
accuse this Government of making ore
sided concession to private business? As
the Minister knows very well, these are 1he
people who have defaulted on the workers
provident fund to the tune of Rs. 28 crores.
In very polite language, I have to say,
defaulted, otherwise, they have actually
stolen this money. Instead of puttir g it in
the workers’ provicent fund according to
the law they have acrually stolen it and not
a single one is put in prison for that. This
is your wonderful emergnency. Ard yet,
Sir, the Reserve Bank Survey’s latest figure
shows that in regard to the total wvalue
added by manufacture as a whole the share
of the workers has been going down prc-
portionately. This is kncwn to the Mi-
nister. The Reserve Bank has made this
survey and said this. Regardirg wvalue
added on manufacture, the proporticrare
share of workers’ wages and earnings has
been doing down in acrual termhs and
deliberately false ard misleadir g r¢pcrts aie
being put out in the ccuntry in order to
alienate public opinicn against the workers.
When it comes to proeduction, please re-
member. it is the working class on whom
production depends. The hon. Minister
should be grateful to them for keepirg the
production ard trarspcrt sysicm goir g in
the way they have done these thirgs, He
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should be grateful that they stood foursquare
against JP Narayan’s movement, But
you forget everything! You are shielding
these privatesector tycoons whom even your
Industries Minister castigated the other day
openly. You are working the emergency
up side down, on its head, in[this way. That
is why you'are alienating the workirg class.
and you are prepared to hard them over to
the Jan Sangh and all these gentlemen.
Your Bonus Ordinance and the present Bill
are clear expressiors of class policy, raked
class policy, in favour of the capitalists,
the big monopclist. T will conclude by
queting what the General Secretary of the
All India Trade Union Congress Ccirrade
S.A. Dange has said. What is this Ordi-
nance? It is, I quote :

“A blow against democracy, a gift to
monopoly capital and a bonus to
right reaction.”

With these worcs I conclude ard I com-
mend my Resolution of Disapprcval to the
House for its acceptance.

MR. DEPUTY-SPEAKER

Resolution moved :

“This House disapproves of the Pay-
ment of Bonus (Amendment) Or-
dinance, 1975 (Ordinance No. 11 of
1975) promulgated by the President
on the 25th September, 1975.”

The Hon. Minister.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) : I beg to
move :

“That the Bill further to amend the
Payment of Bonus Act, 1965, as
passed by Raiya Sabha, be taken
into consideration.”

While moving this Bill T wish to submit
that I'stronglyoppose the Resclution moved
by Mr. Irdrajit Gupta. I have no doubt in
my mind that if you listen te me you will
come to the conclusion that this Bill has
been moved with sincerity of purpose and

R R NN mmrmee—————e e
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with the complete understanding of thke
economic causes and various developments
in the country and the necessity to follow
up the particular economic policy of which
this bhewus Bill is only a small part.

Sir, tite Payment of Bonus (Amendment)
Bill, 1976 which seeks to repeal and replace
the Payment of Bonus (Amendment)
Ordinance, 1975, and which is now before
this House has bzen passed by the Rajya
Sabha. I[n the Bill as introduced in the
Rajya Sabha, there was a previsicn, as
in the Ordinance issued on the 2z2gth
September, 1975, that where ary
employer had already paid to his employees
inrespect of the accounting year commenc-
ing on any day in the year 1974 a minimum
bonus in excess of 4 per cent notwith=
sranding that such emplover did not have
the reguwred allocable surplus, then such
employer shall d=duct the excess amount
of banus from the bonus pavable in respect
cfthe three immadiately succeeding account-
ring yaars. I order to avoid hardships
to work:srs an amsndment moved in the
Riya Sabha for deleticn of the above
provisions was  accepted by Government
ani it is 1o longsr there in the Bill now
House. In
Bill closely follows
ths Qrdinancs with slight modification of
ciyificatory nature to clearly state the
intentiot dbehind the provisions of the Bill
sy thar rhere is noro>m for any wrong
uaderst inding.

lihnouarable
orhar respacts, the

b:fare  this

The Payment of Bonus (Amendment)
Ordinanee, ro which I have referred was
promulgated on the 2sth  September
1975 and certain changes were made in
ths  provisions of the principal Act.
These changes are wellknown to the
honourable Meambers. However, with
your kind leave, I would like to take a few
minutes o explain some of the charges so
that the matters are placed in their proper
context and perspective,

Workers” right to a share in the profits
of the concern they serve in, is an unassaila-
2334 TR 4
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ble right. Production and productivity
incentives are  cqually wellrecognised
principles and are related directly to the
effective participation of workers in the
-pr-aduction processes and  centributicn
made by them to prodiction and produc-
tiviry. Keeping in view these principles
as guidelines, the borus, in the Bonus
Ordinance as  well as in the proposed Bill
before the H-use, is scught to be related
to profit or alternatively to production and
productivity.

It may be recalled that the Bonus Coms
missicn of 1964, discussed in its Report
the cencept of bonus in India. The
Commission was of the view that :

“It is difficultto define concept ¢f bonus
in rigid terms, but it is possible
to urge that once profit exceeded
a certain base, labour should
legitimately have a share in them,
In other words, we think it prcpen
to construe the concept of bonus
as sharing by the workers in the
prosperity of the concerns in which
they are employed. This has
also the advantage that in the case
of low paid workers such sharing
in  prosperity augments their
earnings and so helps to bridge
the gap between the acrual wage
and the needbased wage”,

This statement is sufficient to emplasise
the profit-sharing character of bonus. The
concept was not embodied in the Payment
of Bonus Act, 1965; it was left to be
gathered from its provisions. In the
course of argwr-nts in their case for
fixation of car prices, the manufacturcrs
urged that the minirmum  bonus should be
reckoned as anelement of cost since it was
payable statutorily even in case of loss.
T.e Supreme Court did not accept this
contention as would be evident frem the
judgement in the case of Premier Ayto-
mobiles Lrd."ard another vs. the Union
of India. According to the judgement :

“Section 10 of the Bonus Act at first
sight may appear to be a provision
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. nm additional ‘wage to

- cmployees but ther wecthon Is sn
“integral part of a scheme for
piyment of bomus at rates which
do not widely fluctuate from year
to year. ‘This Act has’ thus provi-
ded that bonus in g given year
shallmotr exceed one-fifth and shall
not be less than  1/2gth of the toral
eatning of sn employee, Ir
has been ensured that the excess
share shall be carried forward to
the next year and that the amount

paid by way of miniowm bonus

not gbsorbed by the available profits
shall be carried to the next year
and stall be sctofl against the
profits of the succeeding year.
The object of the Bonus Act is to
make an equitable distribution of
the surplus profits of the establish-
ment with a view to maintain
prace and harmony between the
three agencics (capital, management
and labour which contribute to the
earning of profits, The Commis-
sion came to the correct conclusion
that the boous is comnected with
profits and it cannot be inchuied
in the ex-works cost."’

This principle laid down by :he Suprcme
Court would clearly show that the Com-
mission came to the correct conclusion
that the banus is cornected with the

profits.
The Supreme Court accepted this pro-

* position that bomus is" connected with

profits and it has nothing to do with the
loss that & concern makes. In other words,
conversely wuless a - concetn makes a

_profir, the theory'cf bonus'does not atise

at all. In other words, the foundation
for the concept of bonus is the profit sine

.ﬂ-umd not othetwise. Unless this

apreu propetly lpwemd,lun
““afrsid- we may lose’ wour perspective and

" enterinto o different realm of argument

L
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of the decision of the ~ Supremp. Court,

-COrtEin QUATTErs Coftirue 1o.wgaic. biris

as a kind of deferred wage. It hus.now
been clerified. that bopus is & payment
linked either to profit of a . comcern or
altetnatively to the contribution by the
workers to production preductivity.

As bon. members are well qware, while
schemes of profi-sharing of a varying
nsture are in vogue in various countrics
of the world, the basic postulate of such
schemes is that there must be profit to be
shared. Weare not aware of any country,
whether following the capitalist path or
& socialist economic order where conceins
not making profit are required by law
to give a profit-sharing bonus to their
workers.

Nt@m' GUPTA: Why did

SHRI1I
youdcit? Why did you m lm ?
SHRI'RAGHUNATH RED "I‘helxsw

foundation on which the doctrine of borus
rests is profit. Out of this, the principle
of profit-sharingis derived. Inthe abserce
of a profit, the concept of pr fit-sharing
loses irs walidity. Even in India, till the
cnactment of the Payment of Bonue Act
of 1965, the bonus formula which hag
cmerged as a result of decisicns of indus-
trial tribungls and the Supreme Court
stipulated that if there was no surplus
there was mno question of paying borus
cither. Thus the two basic socin-tconcrmic
principles that gcvern the  ecncupt of
bonus are, firstly, prcfit-sharicg ard,
sccondly, producticn ard preductivity.

The formula for ccmpuration of barus
based on profirn  is provided in the Act
itself. According to the amerdment pic-,
poscd tc sec. 10 of the principal Act
even if g smallaliocable surplusis available,
the amount being even as little as a paisa,
the employer shall be bound to pay to every
cmployee a mistimum  bords ‘eqhal to
4 per-cent of the, salary,-or wages: This
is a. very salussry principle that has bren

LR SRR
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i12ial:d ia the - p-asent legislation so that
on th: basis of the roll-on-principle, even
if a ¢comoany has maide one naya paisa as
profit, in such an year the company is
bound to pay 4 pzr cent minimum....

SHRI N. SREEKANTAN NAIR (Quilon)
Is it profit or allocable surplus ?

SHRI RAGHUNATHA REDDY : I am
<oming tc that. When wesay 4 per cent
minimum basis even in case c¢ne naya
paisa is declared as surplus it is based on
a very sousd principlethat in one year the
comniny miy mik: a profit and in another
it miy mikz a loss, but we tak? into account
a four ycar period so that the profit and
10ss can be bilancad and in such a balanced
situation, ev:n if a compiny makes even
onz naya pisa surplus, the workers are
bound to get 4 per c:nt minimum bonus.
Tais is a principle which cannot be assailed
on any principle of economic theory.

SHRI DINEN BHATTACHARYA (Ser-
ampore) How will you divide one naya paisa ?

SHRI RAGHUNATH REDDY : The
saeplus o this p1-porse hasto be calculated
takiag into ac:ijuat set-on or  set-off, as
the cis2 miy bz, on a roll-on- basis. This
his brzn illustrated in the Third Schedule.
T2 alearnative to profit sharing  is bonus
link:d to prodazeion and productivity.
Tais principle also cannot be assailed on
any ground.

In order to kzep parity by way of maxi-
mam amount of bonus linked to profit-
shiring or p-odacziion or productivity, the
cziling of 20 pzr cant has bzen made appli-
clzia botheh:caszs. Beryond these two
well-recogaised s2Cio-economic basic
p:iazipies, thazre can hardly be any other
ratirnal bisis in spite of allour intellectual
exarcises in regard to this matter.

H:nce sec. 34 of the principlal Act is
P2 2d to bz am:adsd giving over-riding
effzct to the provisions of the Act.
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Onre might ask, as Sri Indrajit Gupta
did, why sec. 34(3) which was in the parent
Act, had been taken away. I would like
to submit that i\r’hen a company makes
a profit, it is a profit that belongs to the
community as such, not merely to the
shareholders, workers or management.
The profit that a company makes is a social
product and it belongs to the community
and a part of it must be invested for pur-
pises of development inindustry and also
in order to provide greater employment. 31'

If this profit is made available only to
those workers, there will be no surplus to
be invasted for the purpase of economic
developm:nt and unemployment would
continus unabated. Only certain sections |
cforganised industrial workers will have
the bznefit and this is a ncgation of the
principle of social transformation in this
country.

I am glad to tell the House that keeping
in view the interest of the weaker sections
of the workers, the minimum amount of
bonusis propoased to be raised to Rs. 6of-
in the case of employees who have not
completed 15 years of age and Rs. 100
in the case of others as against Rs. 25
and Rs. 4o under the principal Acr.
Furthermare as regards the minimum
bonus for the accounting year commencing
on any day in the year 1974. an amount
equal to four per cent would be payable
irrespzctive of the fact whether there is
allocable surplus or not.

Coming to the coverage of the Act, it
may bz recallea that prior to the amendment
+he Act was applicable only to factories
and other establishments in which 20 or
more persons were employed on any day
during an accounting year. There had
been a persistent demand for a wider
coverage to bring in the smaller establish-
ments, The hon. Members would be glad
to know that the Bill provides that the
appropirate Goverrment may by ncitifica-
tion in the Gazette bring within the pro=
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visions of the origingl Act establitd oktits
employing 10 to 19 perscrs  wko. This
world ensbie a very large number of
workers, tilncw excluded, to gurike berdfit
of this law.

T o not want to reply to the debate that
bad been raised by sy gocd frierd Shei
Indesfit Gupta who did it so ably; still
T should tike to refer o his arpoments
abous the purchasirg power «f the pecple
and the stagnation in relaticn to maket
conditions. Suppose that only certain
classes of people or a greup «f  people in
this country bave the benfits of prefit-
sharing their incrme would go up. Ewn
then, becsuse of the wrorg distributia
of income in this courtry, quite a large
section of the people are deprivid of the
purchasirg power. The  recessivrery
conditicns, if you want to call it like
that or the conditicns of stagnaticn or
market crins would coriirue beciute of
complete lack of puwichasu g power of vast
masses of people. This aspect also will
bave to be kept in mind when we deal with
this question.

Hon. Member. are aware that secticn 32
has excluded cmployees of  insurarce
companics carrying on geredal irswora
business and employecs of the Life Irsu-
rance Corporation of Ircia ard firarcel
institutions  like the Resetve Bak cf
India and certain other curpcraturs wae
also excluded. The 14 majr barks of the
country were howover paticrabsed after
the principal Act was passed. There was
bardly any retionsle for treatirg becks
in any way different from insurance ard
other financial institwticrs. With 1egard
to banks however the Goveroouni have
decided that cx-gratis payment in licu of
borus can be mage; this would be deter-
mined from tite to time takir ginte acocurt
wage levels, finencial circumsmano;s, ecc.
in each case payment beirg subjiet to
tc = maxiregm of 0 per cent. Wkile I
should nct like to burden the hen. Momber

with minyte detsils, T would bé fiifing

my dwy if T do not explein lnwun
changes proposed to be made in the corri-
putetion of gross profits to sxfagoard the
workers’ interests, Inthe past deducticns
of varicus kinds reprctes to be made under
the heading “subsidy’. It hes now been
clarified by an amendmert or item &(g)
in the first schedule corresponding to the
second schedule in the prircipal Act that
what is to be deducted is cash subsidy, if
any given by the gnvernment ¢ f by any body
cerporate established by any law for the time
being in firce or by any other agency
through budgetary grarts, whether given
directly cr through any agency for spraficd
purposes and the procceds of which are
reserved for such purposes. Urless the
subsily comes within the ambit I had
mentioned no other subsidy will be allc wed
for the purpose of caleulatirg the allocable
surplus, as 3 deduction, Thisis & sub-
stantial benefit that would accrue to che
working calass. Proviously some omple yoes
used to resort to the practice of deducting
subsidy of a national type and thus bring
down the gquantum of allocable surplus
available fir distributi-n., It is scugbt
to prevent such a practice.

Represertations  were  rectived  that
some emplovers had debited  huge
amounts by way of mnotional lisbility of
gratuity to the expenditure in a particular
year thus wiping out the available surplus
and deprivirg workers of thur birvs. T
vividly recolicet what my fricnd Shri
Ramesh Bhai Verma wuscd to raise this
point in the Consultative Commitree
mecungs and in fact he had given me
one balance sheet in whicl this aspect
had been rerorted to thet the grauity that
has not been actually paid on a noticral
basis is hkely to be paid in future ard that
used to be deducted on the notional basis
frem the deductable expenditure as far
98 allocable surplus is concerned erd in
this way the workers used to be dgprived
of substantisl portion of bencfit. It has
now been made clear that apy gmount
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dsbized in excass of that actually paid will
b an add-back item in the , camputation
of gross profits. Lf ary gratulty is aeducted
&1 # notional basis then to the extent of
deduction it would be added-back fcr te
parpsse of calculating tie surplus rhat is
svailable according to the scheme.

B)th thase changes are expected to guard
against unfair devices used to reduce tte
amount of surplus and consequently the
binus payable tc¢ wcrkers. Coming back
to the basic principles behind the Bill
may 1invite the kind sttention of the Hon.
Members of this House to the overrid-
ing ecunomic circumstar ces—bx th national
and internadonal which compelled the
G)vernm=nt to evolve a rational basis for
bonus. As the Hon'ble Members are well
aware, over the years, ours has been a
shorrage-ridden high cost ecinemy in
which savings and investments have been
declining. With little scope for plough
back of funds or gencration of new resour-
ces, there has been hardly ary «wope for
accelerating the growth of the coomemy to
provide jobs to the wunemployed. Qur
‘high cdst structure has been  weakening
od~ ¢ imetitive strength in forcign markets.
Unless measures are taken now tu remeay
this, *he prospacts of future cannot be
bright. In fact the working class may
itsclf be the first victim of high cost
economy. Threugh control of
money supply, drive against cconomic
offences and emphasis on the essential
sectors and  utilisation of capacity. we have
been successful in the beutle agunst infla-
tion, For the gains to be durable the
war ageinst inflation-potential. stagnetion
and unempiloyment has to be carried on
relentlessly and won.

Thz basic questiins that we have to face
are : haw ta invest more ard to produce
m re, how to reduce omr costs and prices
and how to expand economy and provide
mare empl ymunt, Ubeccumomic  units
would only add to problems ¢f unemplcy-
mezt rather  than sclving them.  The

changss madein che lew haveto be apprecin-
ted in shis socio-economic comtext.

Now, these arc the very basic preposi-
tions in the economic theory in the context
of highly develeped  countrv.  But we are
Dot dealing with the situstion of a developed
country. There people may be suffering
from aflusnce not kmowing what to do
with their profits. But here it is the
qa:stion of not  only resource mobilisution
but, 1if [ may use the expression, ‘social
invistmear. I would use this expression
in place of res»urce mobilisation because
reauee  mebilisation cannot convey the
san: maung and coient as & pharse
bike social investment weuld coovey and
thirefyze T w ula liks to use th: phrase
‘sycial investment' in place cf resource
mbilisgtion. Uneconcmic units will
only add t» the problems of unemploym=nt
rather than solwrg them. The changes
made in the law have to be apprecited
m the soac-cconemic context.

I would humbly appeal, Sir, with grest
respeet to the h-n. Members to apprecigre
vartws provisions of this  Bill in  the
c nrext « f saci)-economic perspective and
suppart this Bil. Wil these words,
Sir, I beg leave to move this moticn,

Mr. DEPUTY-SPEAKER: Motion moved:
*““That the Bill forther to amerd the
Payment <f Boous Act, 196,
s passed by Rajya Sabba, be
raken into conuderation,”

SHRI C. K. CHANDRAPPAN (T-fli,
cheerv) : 1 beg to move:

That the Bill further to amend the Pay-
ment of Bonus Act, 1965, be referred w a
Select Commuttec consisting of 14 mem-
bers, namely:—Shri S. M. Banerjee, Shri
Dinen Bhattacharyya, Smt. Roza Vidyadtur
Deshpande, Shri K. R. Ganesh, Bbri
Indrajit Gupta, Shri Krishnon Maneharan,
Shxi Sarc) Mukherjce, Shri Vayalar Ravi,
Shri K. V., Raghunstha Reddy, Shri Vayant

Sathe, Shri Shr:hu Jluv-lip, $h:i Rira
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vatar Shastri, Shri K. P, Unnikrisknen, and
Shri C, K. Chandrappan, with instructions
to report by the 1st April, 1976. (1)

SHRI DINEN BHATTACHARYYA
(Serampore): 1 beg to move:

That the Bill further to 2mend the Pay-
ment of Bonus Act, 1965, be referred to a -
Select Committee consisting of 14 members
namely:—Shri S, M. Banerjee, Shri Tridib
Chaudhuri, Shri M, C. Daga, Shri Dinesh
Joarde:, Shri Hukim Chsnd Kachwai,
Shri Madhu Limaye, Shri Prasannbhai
Mehta, Shri Mohammad Ismail, Shai H. N,
Mukherjee, Shri Noorul Huda, Shri Era
Sezhiyan, Shri Digvijaya Narain Sirgh,
Shri K. V. Raghunatha Recddy, and Shri
Dinen Bhattacharyya, with instructicns to
report by the sth April, 1976. (2)

I have heard Mr. Raghunatha Re ddy who
has enunciated rather a new philoscphy
so far as our economic deveclepment is
concerned. Sir, I am rather amezed how
the Labour Minister was trying to convince
the House that by not paying bonus he
willbring aboutsocial justice in the country.

14. 55 hrs.
[SHRI VASANT SATHE in the Chair.)

He says by that methed, he will help
our economy to be developed; unemploy-
ment problem to be solved and what not !
But 1 say that this Payvment of Bonus
(Amendment) Ordinance promulgeated by
the President was the first major act of
this Governmenrt, after the proclamztion
of emergency, which convinced the workers
of all affiliations regarding the real purpose
behind the proclamation of the emergency.
1 am glad that our AITUC friends have
at least now realised what hozx and stunt
this government is playing day in and
day out. They are now convinced that
this government is really helping the
monopolists and big capitalists by denying
payment of bonus, which the workurs
earned by a long process of struggle

Bonus (Amde.) Bill

against the employcrs ard the policies
.of the goverrment, It is tsther a geed
service done by tbe goverrment. Othcr-
wise, the workers weuld ret ke in & ositien
to know the real motive bchind the emcre
gency and the real class charecter of this
government, This is a goverrment, of
big bourgeois end big lerdlords. They are
also nying their best £gain to sce that
the big mercpolists of the USA ¢rd
othcr imperialist countrvics come  here
and loot this country. they hive tiken
the first stcp to cpen the fcod giws by
assuring the forcign mercepolists, “Ycu
come here, We have cruthrd the mcve-
ment so long carricd bty the working class
for their wege increzse cor wealiszt'on of
their just demerds.” This is nathirg Ltut
inviting the mercpolists, toth ferdign ord
indigenous, to invest more mcruy in the
private sector. Frior to this cidirirce, at
least orgernisetions like INTUC, AYTUC
and the pre-geverrmont wirg of FMS
were happy to ioin hends with the govern-
ment i the piex tedics zt contrzl] lovel,
But the ordincrce c¢veked sticrg roscrn-
ment ¢ven emong the renks of those orga-
nisations ard they ccme out on the streets
protesting against the cicirince. All the
trade unions, inclvdirg the INTUC hove
opposed the ordinence, Irrespective cf
their political «ffiliaticns, all trede unicn
organisaticns havirg cennection with the
workers are voicing their protest egsinst
this ordinence as well as this Eill. I <o
not know whether the INTUC members
of Parliamcnt ¢ue to the party presture
will be able to speak their views frerkly
in this House, If they are un:ble 1o spcek
their mind, I understind the dffculties.
Because they expresscd their cppositicn to
the provisicns of this Bill in various weys,
thkough not as clearly as the ¢ ppcsition trade
unions have done.

15 hrs.’

Before issuirg the ordinence, the Govern-
ment have taken strong mcasuics on the
question of payment of bcnus. All the
public sector undertakings were given
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divective thet they sheuld mot enter.iote
frgodadions with the tnions on the questian
of boams, Al the prevs cemsoring suthorities
wire given directive that no news relating
10 the bogus of workers or the campaign
on the gquestion of bomus should be
given any publicity. All this was done to
bring about this Ordinance. The Bill
should bave been called the payment of
nil Bonus Bill because you have primarily
rejected the basic concept of bonus ad-
vocated by all the trade unions and even
the judicial authorities that bonus is the
deferied wage to meet the gap between the
existing low wages and the living wage.
Thus, since the labour Appellete Tribunal
formula in carly sos and the bonus com-
mission Report, this principle was accepted.
Now whatever guins the trade union move-
ment achieved during the two and a half
decade have bren washed out by a stroke.
of psn that signed the presidential Ordi-
nance and the Governmeont now wants
to p:rpetuate this by introducing the
Bill,anJ help the monopolists directly. Only
this ycar, I can say that at least Rs. 250
crores have been saved by the employers.
I do not know how Mr, Reddy has got
the illusion that this 250 crores thot has
bzen saved by the monopolists, is being
spent for the purpose that he has just now
stated, i.c. for the good of our country.
They won't do anything, All the money
has bzen swallowed by big monopolists.

The Bonut Review Commuttce consti-
tuted by the Goviinmunt came to the
congclusion that the workcrs claim of highcr
bonus over and above 4 per cent was
fully justiied in view of the financial
position of the companics, Thus conclusion

was based on Resurve Bank study conducted
by Dr. Sethi who pointed out aftcr studying
the balance sheets of joint stock compsnics
for five years that the wage cost as a per-
centage of toml cost of production has
shown decline during the period of five
years under study. The Bonus Revicw
Commitree in its interim Report mede a
clear-out observation thet cven after paying

8-1/3 per cont minioum bomus the ygal
wage cost would be still lower than five

Now the Bill goes back from the easlier
commitment which was accepted by the
Cabinet and which came to be known as
famous Khadilkar formula. After enunciat-
ing this formula, Mr, Khadilker had to
leave his labour portfolio and was given
health portfolio and from there he hed to
go because he had sdvoceted the csuse
of working class so far as the pcyment of
minimum bonus is concerned, So. there
is nothing to be astonishcd at if Mr.
Raghunstha Reddy now venturcs to come
forwerd and say thst the Government
wants to pursue the concept of minimum
bonus that was there, I think he will have
to vacate his post also. So, he is so much
vociferous and placing and spresding &
new defipition of bonus, First of all, he
must tememb-r; he perhaps does not
know the history of tke bonus movement.
Mr. Indrajit Gupts has stated that for the
last 25 years—and more than that, I know—
just after the Second World War when the
textile magnates amassed huge werlth srd
made huge profits, the workers on their
own raiscd their voice saying that they
must be gaiven bonus and a share in the
profit, Thercafter, how did the judicizey
treat the question of bonus. They treated
it as if it was an ex-gratia payment. The
workers boldly stated that they did not
want anything ex-grars. They said: <It
is our right; you raise our level of wages
and give a need-based minimum wage.
Thereafter you can say that it is a profit-
sharing bonus. Unless you raise the level
of our wage wbich is below the subsistcnce
level in many cases, you cannot say that
the bonus is something which is to be
tagged on to production.” So the Bomus
Commission had recommended 2 minimum
bonus of 8+339 irrespective of profit or
loss, because the Commission hed come
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to the conclusion that despite the non-
availability of a daclarcd surplus, the com-
panies were in a position to pay the mini-
mum gquantum of bonus to the workers.
But now this prirciple has been given up.
This will lead to companies manufacturirg
fictitious balance-sheets, shcwing loss in
the companies’ accounts and doirg away
with the bonus of the workers. These whe
have shown prafits will now show losses
during 1975; and can casily manage to do
so. Therefore, I characterize this bill as
the “Payment of Nil Bonus Bill”, Sir, this
Bill gives a free gift c¢f—1I have already
stated—a minimum of Rs. 250 crores,
this year. Near about 2,50,000 werkers are
employed in he jute incustry. Last year,
i.e. during 1974, they got 8:33% as benus.
This year they got only 4%. Thus, 4-33%
has bzen saved—saved for whom ? Saved
not even fcr the development cof the in-
dustry, bscause it is now rzported daily
in the pap:rs that the jute mill owne-s
are facing a serious crisis and that they
are not in a positior. to kecp their factories
ruaning. That is the position, even after
injecting a big amount. The employers
have rhe capacity t¢ swallow the whole
amoinl and cema Firward +o the Govern-
meznt for furcher ¢ mcessicr:. The Govern-
ment is sc magonarnimsus in  their case
that only the other day they got the conces-
sion by the witl drawal of ihe expori cuty
on carpet-packing and other jute products.
Nbow these employers are raising pleas,
50 that m~re concessions and more help
can be given to them from the financial
institutions that are under the direct
control of the Government of India ss
well as of the State Governments. Sir,
the conczpt of allocable surplus is one of
the bizzast faults in company accounting
metheds., The employers, who have ac-
quired Frow-hcw for  febricatirg ke
balance sheets with the purpose of cheating
the Government by paying less iax and
cheating the workers by pevirg less bonus.
have been successfully defrauding the

Bonus (Amdt.) Bill

public exchequer and the workers to the
extent of crores of rupees. lInstead of
fighting against the unscrvpulous empl yers
for preparing fraudulent balance-sheets,
you are giving rhem an opportunity to
deprive the workers of theic rightfvl claim
by way f b.nus.

The concept of linking benus to pre-
duction ard productivity has ne relaticn
to the c.ncept of bonus, as it has been
evolved in this country, and abuur which
Shri Indrajit Gupta has very ubly put
forward his points. At the present level
of productivity, tke werking class hove got
every right ro claim higher bomu: and
increase in the wages. Bur the Goverrmeat
is denying this right to the working class
and allcwing the employers to swell their
profirability. For higher production there
are jncantive schemes. Productivity berus
has nothirg to do with the payment of
bouus based on prefit cr loss. This now
cencept is only another concessin te the
employars and an additional werklcad on
thz employees, which will add to their
exploitation. We, therefere, will uppose
every measure that will link boas with
preduetivity.

In this conncction, I must refer to
three or fiur cises which I am personally
aware cf as a rrade unicnist. As 1 have
already menticned, fcr the last ten years the
werkers of the Dunlop factory, = mulni-
nationa! company, were getiing 20 per
cent benus in the month of January.
This year, taking advantage of this Ordi-
nance, the employers have twaken a very
p=culiar stand. They say that tiwcy would
not pay any bhonus urtil their ca’ciiation
is complete. Nobedy knows when 1t will
be completed. While every year they used
to pay 20 per cent in the month of jamuary,
this year they are trying to avcid that
payment. Shri Indrajit Gupta has refened
to the Shipping Corporation. I wiil re¢ferto
the Scindia Steamship Compary. Usder the
agreement, the employees ergaged by this
shipping company were entitled 1o get

R S ———— T YT T
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a bonus of 76 per cent. This year the
management said “nothing doirg; we
will pay only 20 per cemt”., When the
workers demanded mwore, the Seccretary of
the Union in Bcecmbay was suspended.
Afterwards, the police came and took him
to jail. H= is still in detention
MISA.

under

I have already menticned that in regard
to providemt fund accumulaiions no step
has bzen taken so far. Many companies
did not pay even the mirimum of 8-33
per cant bonus., Yet, no penal measures

were taken against the defaulting coem-
panies.

Why are you standing in the way of
collective bargaining between  emyloyers
and employees, whatcver agreement 1hey
may come to on the payment of bonus ?
You have only accepted the amendment
that for 1973-74 whatever might have
been paid, nothing will be deducted, but
for the future, if any union is successful
in making a ccmpany pey some moie
bonus, which may 1ot be on the basis ¢f
this formula, why do you stand in the way ?
Why don’t you allow them to have a
pzaczful collective bargaining which  will
help preduction ? Insicad of thar, you are
bringing forward a measure which will
unnecessarily create agitation among the
workers and ultimately affcet piccuction.

So, my humble suggestion tc  yeu is:
don’t kindly sermonise, be truthful and
straight forward arnd accept categerically
that this is a retrcgrade step. This is a
stunt that the Government is making
under the leadership of Shrimati Indira
Gandhi, a nice philosophy to create divi-
sion between the rural pecple} and the
working class in the town areas. This is
the tactics that you are very cleverly
adopting. I would humbly request vou to
withdraw this Bill sc that the workers may
get justice as before.

ot wmtzg wrd (3E1%) : AmA
#37faq aT g™ H wadT w9 F
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faT @z A E, FIq UF IE F
wqed & W Agr | foa foarde &
H2T #X W FN6T FT 915 92T § HIT
TR TE WETWT WA AT T AT dGgwrn
g, Xuawly &warg afes 9w Sifa
HT AZ1 OIS [FAT | HIF & AFY
ST faw o 2 IHET G499 § 2RI

FX@E wHdl g7 f5Ar oA |
H W% 4 @f& | 7dr gHE aApfY

AT ST F AW A | AN mEmA
qE /AT HEWA  H AAZL WREAT
FOTS 98T, HWEET, W F S,
T S F WA FH FAT, GOIATE,
Fr@EeT A & G wW foar, ' ocqwr
TEW gA(, S FEH AT Fgl Far
T AWE FIT GATA AT & T57 1917
F 9@ BIIET | S § qE HaTA 577
gWI TH4T RA §19 ¢, Iud & AIWA
aff @8 m@d ¥ fgm oA
z@ar <& (% 48 Ams A9gK TIEE
% fag fraar @vEe® AT 958
AT g—AE T HAT g AfEH vF 71
S&Y § o a1 1 GdE  AEg A
F faq fawE W1 1920 % o1
uz fe<as afeew 3 &g wigr 41 9
fae mifers ga g smF 9 AarA
F feat @ AT RTAT AwEE @1 R
3T 9, AT A9GT AR WG A% A
AT 4 | WETEA WG A ST AT AT
;i G BeEN W1 gied 2 i
A F FE AT T 7 oFET B
78 qgd TWd 2, TE q1 AAG AriARL
FY W@ WL T TS @ E, Tar 7Y
g wifgr | gmr ug Idee & ag
F AR AFTA BT IFFL SHE AT
97 gs faaar =ifgu 1 #1 siiwe
ae TI&H AT 2 I AT 77 TG
gt AT AT =i

AT, 927 FAT 1920 F 39
F X 4927 297 | IF 3T T3 QAT
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firr Srfew ot &are wff go 2 ot
ofy ofY ey & g @ & wrow o Baer
fezr wtx Ot dgar fear @ 3N oy
& 1 omeft of oY gt w1 e o B
& WK 3T & 9w &, I AT v
dawr fear Ia & g foar §

“forg forg wwa fodt wveT qMw
w¢ O¥ wv 9T NS ¥ ¥ wwgel
Awe & AT 97 ow wver fgen
T wrfgh | W1 9N FWX W@ A
g & g fwar smar wifew o frey
Fuhr & AT W W F g
2 gu ¥ e w1 e fvar o

waifygl 1"

weft ot ¥ e & fr oo faw
WTCWTH AR ¥ ¢ a7 Iw 7 & fewww
wagdi &1 fawar wifey | 91 9w @
T § 0¥ IV F qavwwr g =iy |
afpT on fagm v w1 @ =gy
fr QaT FTA I U FY AW W Ty
Y s T = fEy | gy T = far s
a7 g Frd o Wy w7 gw faar
sy | ardY oft 7 g @ s fE ug
ferer wrferr St wweTawdr ¥77 § S
FE wor g wrigy (F 75 § A %
ard | &few T8 a7 Rawy ag @ & fw
a4 FTCI KT AXT qROTAR Y
e agumt | Ry e & e AT
W § oW & wute & A Iuwt
wr e &) wafe wagst ® @aww
@ Mgy | & fagr ® g TR
1 ¥ fowr wfar aft off & A
wY qr & fod A g ) 9 awr
wifegvm w7 gaver wrat s ®1§ @9
g wifegyr 39 & fau Y faw wifees
fare oy g¢ | we wre Wik ¥ s

7w & wrew iy oft ¥ wnw &
1921 ¥ wEwEraT™ & wygd ¥ haw
¥ WA Y qFT gvave ¥ fop o ey
®1 qATEr §ATIH ¥ ¥ www dafor
g1 wifgy | 9% a% w7 Wiy wad
ot wY gorw AT W o) o ¥ oy
dae faar yr a7 WY &3 qae ara w7
GTAT, To WIT WA wradrn Sfr
T St § ST TR DWT A g wr
28~10~1921 T wyar daerr faur
& At wiht wft o g, &frw o9 w6
wee & ford ww Sy wgAw W
ERIT | 97 & 7o WAty o 7 fomy ¥

“I am clearly of opinkcn that when
a mill has made handsire pacfity 1le
workmen why have by thur tuthful
co-cperatin crablud the mill 1o cain
sucl profics should as an crdirmy 1ul
be givin at the e d of cach year a berus
equal ¢ one m uth’s salary ”

T & K15 a7 FEAs fm v
At FT T FT O g1, FTAAT A 1T
1T W BT 5T 0T JIN FAR §19 WA
1 B9 WTET & 59 AE | &5 T g
AR @m TR W R W
s WAl W7 9 & wndw § §9
aft FT G ] | AT g ¥ &rar  IW W
/% TAZT gaow war @ §, Wi e
WIETT T ¥y ¢ &
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WY qATH ¥ ¥ IAEwT FTEF @Y
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war WX A gefigaw # 7 1950
# ag Swen four fe Fag feei @Y
e gt & 97 faeit & 3@ 9T W
¥ fa=nT far sy | gafae 1049
w1 wrat ¥ 3 foel & wgdd A AW
Y foer | @y @@ ¥ wewEaE &
muR ¥ WY 1949 ¥ Arvw w7 quT
e fzar war | tw w1 Ay g g
fo wat & &fin i Wl wgwaaT
¥ 10 foei &% qftw & AT X 3
arreT a7 @we fgepw # aar ek
#wC QR (gegrw & o Saen wefgmw

.

fieqr ot wwar § 1 YK oY Frer sz
v § of N w2 & T oy &
¥ wftor e A& ame, afifed
taawiz f@e, 3w o fedidw
forwre & amx, & WY, o Dafamed
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ferr ot | 9w wT oy Qe fegae
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¥ fosz aeaf % < wfty #Y geenw
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¥ qw 99 ¥ gawg §, § off 3t 9%
&ITZ0T 91, W7 PN 537 or fw gw
geE & RS &Y fanzr dAr wfew
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¥ 77 o AT e § WIT TW AT 4G
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w17 & &ur fw< g Sy HT wEEr 9
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% agt ux fadew WY1 $<aT g
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2 fr gag & mw aF HoAw § s
& f5ar § 91T 8 wd # fwaa wm
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afer 1960 ¥ Ao T Tl wt fer
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wgar WX TE AT AT YT
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¥ fog § 1 o7 wix fraar 9T
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ot Qo Qao FAA (FTAR) :
aamafa agrea, § 33 wifeqa M sa
far @1 fate £33 & foaq asr o

g !

SHRI RAGHUNATHA REDDY : Please
speak in English.

SHRI S. M. BANERJEE: Sir, I have
d>cidad to oppise this Bill Inck, stock and
birrel. As a working class leader who
has bzen trying to champion the cause of
working class for the last thirty five years,
this was a rude shock I g»t, when suddenly’
one fine m roing I found *hat an ordinance
had bzen brought not te ban retrenchment,
nat to ban lay-offs, not to ban ciosures,
not tc taks cover the clised units, but to
reduce th= bwus from 8-33 per cent to
4 p:r c:nt, Thsre was jubilation in XKanpur:
in all th= big buasiness h~uses, whether
Singhania, Jaipuria or Bagla, and the
manifestation of anger in the entire work-
ing class areas. It was a bol® from the
blue for the workers and a boon for the
capitalists. As my friend, Shri Indrajit
G 1pa sid, if .he working class are ccn-
viacad that this decisicn was in  the larger
interest of the country as a whole, they
would not have raised their fingsrs, but
th2y are convinced not bzcsuse Shri Dange
says or bzcause Shri Indrajit Gupta says,
bt from thzir own experience thev have
realised. that this has been done at the
instance of Tatas and Birlas who were
always against payment of 8-:33 percent.
Hon. the Prime Minister, for whom I
have the greatest regard, asked how any
u1it wiich is sustaining a loss can pay
the bonus. Do you think that all these
industrial units are philenthropist csccie-
industrial units are philanthropist socie ,
ties ? Tasy run cven after losses. I have
yet to see any industrial unit which has
sdstained loss and paid 8-3 percent or
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4 per cent bonus. May I ask hon. the
Prime Minister and the Labour Minister,
will any capitalist, will any owrer of a
private sector unit be prepared to show
the number two account, as it is widely
known? They maintain two accounts;
they manipulate the balance-sheet. When
we negotiate fcr bonus, the manccuvred
balance-sheet is shown to us. But the real
balance-sheet remairs with them. Had
the balance-sheets been ccrrect, then these
raids would nct have resulted in the 1n-
earthing cf so much black mcrey—<o the
tune of Rs. 1500—1600 crcres. If the
balance sheets are right, correct ard
hor estly made, then where is the gquesticn
of black money at all ? Not even the
Prime Minister is entitled to sec their
No. 2 account and natvrally, as a result of
that, the workers will be deprived not only
of the 8:339% bonus bu*, in future, cven
the 4% will not be given to them I am
reallv surprised. This acticn was  tzken
at a time whei. the working class thrcugh-
cu* the ecuntry 1allied bebird the govar-
ment in fighting the right reactionary
forces and defending the omergency and
the 20-paint programme. I do not kncw
who inspired the Prime Mlinister to do so.
She had been telling that when some of
those representatives of cther countrics
came to see her, she had a dialogue with
them and that they were surpriscd st what
was happening in India. They probebly
censidered Irdia to be a werderlard.
What abcut the neced-based rrinimmum
wage that is given in other ccuntrics?
What about the amenities that are giver
in other covnuries? Is there ary cther
country, any develcped ccuntry, vilciler
capitalist or socialist, where pecyle s-cive?
And 27 crores of people are livir g in star-
vation condi‘ions and belcw pcverry line.
When you talk of other countries, please
talk of the service conditions and the
waiking‘ conditions of the working class
there.” Not to talk of bonus--I am prepar-
ed to say that we do not want bonus at all
but give us a need-basza mirimum wage.
We ere told, ‘Why don’t you consider
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thos2 p2ople who are unemployad ?* When
you talk of rzmoviig uiemnloym:nt, the
talk, “Where is the money? Will tae
moaey sived on account of this non-
pawym:nt of bonus gd> into the hands of
goveram:nt? No. I am surpised.. In
Kanpar when piyment was made in 2-3
of the textile mills, 8:33% bonus was
decided in the balanc:-sheet and 509%
ot the work:rs were pid but immediately
afcer this Orlinance, the managemsnt
refused to pay that amount te the workers
and also askad the worksrs to p:y back
the exc:ss money paid. Kanpur has a
glorious tradition of fighting. They refused
to give back that amount. 'T‘hey staged
a token strikz:. "Th=y staged a stay-in striks
for 6 days and the minagem:nt was com-
palled to pay 8-33%, cm:rg:ncy or no
em rgancy.

Not oxaly this, wait about ths pablic
uaxderiakings ? I am surp.ised the HM'T,
Pinjore which had a profit of Rs. 78 lakhs
only in 1973-74 pai! bonus to workeors at
20%. And in 1974-75 the profits have
risen from Rs. 78 lakhs to Rs, 238 lakls
and the work:rs are offered 49%. If this
was not link:d up with production or
productivity, where was ths guestion of
profit? How did theoy ecrn a profit of
Rs. 238 lakhs? 'T'hey have boveottea it
and th:y have not acz:pted th: Horus-

"I'ake the case of LIC workers. 11 1974
after two months of negotiations and with
th2 halp of the hon. Minister, Shri Raghu-
natha Ra'\ 'y a~\"tha then Pinance "Mi “ister,
Shri Y. B. Ciaavan and th: Chairman of
the Life Issuranc: Corporation who is
now thes Goveraor of the Reserve Bank,
all the recoygrised all Iidia units of the
Life Insuranecz. Corporation emnloyzes
entered into an agreement for four. years
in January, 1974 and i. was a package deal
169 bonus was pil! to-the émployee
in 1974. Now,-what happens ? £
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They have been told that this money is
going to be recovered. Please tell me.
When those public sector undertakings
are not covered under the Bonus Act,
how can they come within the mischief
of this Ordinance? Ultimately you have
to take recouise to move the court of law
and we moved it. T'he Bombay High Cou'™
gave the LIC employees a stay. It is not
being recovered. But I want an assurance
from the hon. Minister that those publi®
sector undertakings which are not goverred
by the Bonus Act should not come under
the mischief of the Bonus Ordirance,
There is four year agreement. Once that
agreemert is broker, only in the case of
bonus then it effects a package deal. There
‘are so many dos and don’ts. We had to
agitate for each and every matter, on
which an agreement was reached. Once
the sanctity of the agreement is brcken
by the LIC Chairman or by the Govern-
ment or by the Finance Ministry, then the
employees should not be held respon-
sible if they are working under GIC or
the LIC. The bank employees have been
deprived of this borus. Now they said
that the employees will be getting 69
7% and 89 only. 89% is only in the
case cf eight banks.

The hon. Mirister, unfortunately, had
readd out the speech, perhaps, against his
own conscience.

SHRI RAGHUNATHA REDDY: It is
not so,

SHRI DINEN BHATTACHARYYA:
He is a prisoner of circumstances.

SHRI S. M. BANERJEE: I do not
bother whether he has a conscience or not,
I have a conscience and I have defiritely
decided to oppose this Bill. My friend
Shri Ram Singh Bhai also spoke in a
peculiar manner. The poor fellow has
been hammered enough not to speak
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Pthcse thirge. I am yet to hear another
sieech supporting the Bill from Mr.
Stephen. I have seen them opposing this
-

* Ordirance and champioring the cause of

the working class in the apex body meeting.
I have seen Mr., Sftephen stumbling in
every limb. I have to see INTUC leaders
like Mr. David Ramarujem. Alorg with
them is a mighty veice ard rhey said that
Goverrment has 1o busiress to do it and
ther Mr. Naval Tata was laughir.g at them
anc telling them, “My boys, you are to®
yourg for it. We hsve irfluerced the
Prime Minister ard the Prime Mirister
has done it.”

INTUC leadcr— Alr. B. Bhagwati—was
the first to issuc the statemert. I want
that INTUC should come forwerd today.
How cen they ? Let them defy the whip
and cppose this Bill which is rot in the
irterest ¢f the werkirg closs.

Now there is the question of procuc-
tivity and production, If proﬂucrivi“y is
not there, why do you talk of production ?
Where was this Ordinance when lzkhs of
pzople were laic. off when 12 textile units
were closed 7 That Bill is coming now
that too in a manner with three morths
notice busiress. Tkere is ro purishmeng
for those a1 ¢ after three mor.ths they can
close.

Take the irstance cf Deferce Produc-
tion, 28 Ordrarce factorics have worked
on a piece rate. The rate is fixed by time
anc. motion stucly. They camn 100% afte,
their workirg fcr 8, 9 cr 10 hcurs even
It is those workers who save the country
by manufacturing sophisticatec. weapons
in our country. We were proud of our
Vijayar:tha tarks, all our guns, all our
rifles, all our shells, etc. Todlday the Finance
Ministry has come out saying that if there
is more than 509, prefit, it should be re-
cduced and there should not be more than
509 profit. Will it not affect production?
I ask. Is this the way to increuse pro-
duction ? If it is 609, you say it should
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be redueed to 50 pes cent, not more than
p%,nomﬂﬂnkltwmﬁwlmenﬂn
to the workers? In that cese they will
be losing production. This particular
tbluw:lllmdmtymthenmkd
the workers. T plead with the hon. Prime
Minister. Only the capitalists have been
taking advantage out of it, I want two or
three things by wsy of darificstion. I
want this assurance from the hon. Minister,
Immdanmndmcntinm'y..!nid
this;

“Nothing contained in this Act shall
be construed t0 preclude employees
emﬂowdhmyuuhummm
of establishments from entering into
l‘tgmemﬁ!hthdremﬂbﬂ!fotm-
ing them an smount of bonus under &
formula which is different from that
under this Act.”

This is my smendment and T request
him to sccept this. When the Rallway
employces demanded bonus, when the
Defence employees demanded ‘bonus, when
the P&T people demanded bonus, they
said, departmental undertakings will nor
give bonus. When it comes to public
sector, they said, public undertakings will
not be covered under the Bonus Act. The
Minister should give clarification for all
these things. What is ssid in the Rajya
Sgbha? It is decided that whatever amount
is paid in exocess of 4% willnot be recovered,
We knew that it baa been done purposely
from 1974. It is just like this, when I go
to s0mebody for begging.

fadft ¥ wT # v Wt wF @)
yor oty ¥ 1 o 7 wgd E v g
m) ‘fﬂ"f‘lfﬂl

It is just like that. When bonus is deducted,
it is deducted this way, you are deducting
setrospectively from 1974, Then some
pessons said, lot the Primé Ministes save
us fros this, let. 3974 b protected. 8o, this
has deen dong. Se, that is not coneplstion
oM LE-$
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to the workers. I appeal 10 the Prime
Minister in whom the working class had
every confidence. The¥ stood as one man
at the ume of externsl aggression, at the
time of internal disturbance, st the time
when reactionary forces were trying to
subvert Jemocracy in this country. The
working class did not o any such thing.
They stood solidly behind the Prime
Minister,

16 hrg.

Is this the roward for the working
cless ? Some people got Bharat Ratna;
some got Padma Bhushan and Vibhushan
and hundreds of people got Padma Shri.
But the working class with the support of
Shrimatl Indira Ganchi got 4% bonus
thus year and they would get no bonus
next year. Whet a reward she has given
to the working class ? Mr., Fakhroddin
Al Ahmed should have come bere and
snnounced the award to the working
class. You sce flourishing here becanse
we are producing mare, If we'do not pro-
duce more, there would be retrenchment,
hr-oﬂ,chmvcmdno"mmmm
anybody else but they will be given three
months’ notice, Actually the workers are
given slow poison, and by giving thece
months’ motice, you will kill them. This
is & greatest reward that the wocking class
will get, We shall not wke it lying dowa,
Banegjee may be there or may not be thexe;
Shei Dinen Bhattachteyys may not be
there. Today the leftist parties may be
disunited for vegious reagons. But when
the question of uniting the working class
sgises again, we shall all unite and try to
see that the bonus is restored, Mr, Khadilkar
was laughbed st. M:. Khadilkar has dome
s lot. Shei Verma said

& i o ¥ feer wr ot IR
wvwdt wwe fear wic oy v fe qw
¥ wwe g€ § ) e A W W
ey &1 g% Y wrolt ¥ fawir wr o
ag wp w1 fe gt wwedt gt § e
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SHRI S. M. BANERJEE : So, Sir,
what Isayis this. We have moved certain
arr; :ndments. I do not kiow whether
they will b= accepted by Government.
The working class has been rewarded
very badly. That is all what I want to
say.

. SHRI C. M. STEPHEN (Muyatta-
puzha) : Mr, Chairman, Sir, when the
debate started, I was not very clear in m)l'
mind whether I should parumpate in the
debate. Bat, after Mr. Banerjee’s spzech,
I felt no doubt that it was my duty
to participate in this debate. He made
an app:al to the M:mb:rs of Parliament
on this side who arein the trade union
work, that they should defy the Congress
party whip and oppose the Bill. May I
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very humbly tell him at the very start that,

as far as I am concerned, I clcm‘_t consider

that this measure demands a step such as

that.

Nevertheless, I am fully conscious that
the Bill' we are discussing today is one of
far-reachmg lmportance—not .for what it
contains but for the channels through which
th.:s RBill w:ll gmde the industrial rela.ions
in this country hereafter. I am tharkful
to Mr. Banerjee for bearing witness before
this House that in the apex body and in the
other forums myself and the other members
of the INTUC fought for a position different
from what is reflected in this Bill. Even
after this Bill was introduced in the Rajya
Sabha, I shOuld say, that I and the mem-
bers of INTUC Parliamentary wing conti-
nued to pqy our ro!e and submitted a memo-
randum and asked fOr certain amendments.
But, the Labour Minister was able to
acceptonly one amendment,namely that the
Bill should have no retrospective operation
and that in respect of 1974, whatever bonus
has been paid to the workers, should be
treated as a closed chapter and that must
not be collected back.

‘Now, this is 'a measure about which
one shbulf:l say, like Roger de Coverly, that
much can be said on both sides. There
are ce_rtam redeeming features. There are
also one or two features about which persons
working in the trade union field will cer-
tainly feel unhappy and sorry. The re-
deémiﬂg features are, as was spelt out by
the Labour Minister, the extension of the
coverage of the Act to a larger area, namely,
to establishments where less than 20 per-
sons are employed. It is left to the respec-
twc State Governments to issue a notifica-
tion to that effect and bring it under the
covarag2 of this particular Act.

Another thing is that where mlmmum
bonus is paid, than the dbsolute minimum
is raised from Rs. 40, which is the case
today under the AEt, to RS. 100. ‘This, as
far as T could see, 1s not a small thing;’
b-caus: there are a largc number of workers
in thi$ cointry who are paid accord-
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ing to the Minimum Wages Act. Their
wages will not come to anywhere that
figure. In my own State, the coir workers,
the cashew workers and the hardloom
workers and a large numbsr of workers
who came under the Mnimum Wages
Act, who are bzirg paid in accordaﬁce with
the terms under the Minimum Wagcs Act,
for them if the minimum becomes payable,
then the raising of the quantum from Rs. 40
to Rs. 100...

SHRI DINEN BHATTACHARYA
How do you say in the case of handloom
workers that is so ?

SHRI C. M. STEPHEN : In case it
is payable, raising it from Rs. 40 to Rs. 100
is certainly a great gesture,

Thnen again, with resp:ct to the calcula-
tion ofthe gross profit and the calculation
of the available surplus; that also the
Minister has spelt out. With respect to
calcualation of the gross profit, amounts
which are paid or provided for as
national gratuity payment otherwise than
undzr schem=s accepted under the Income-
tax Act, that also used to be deducted and.
there was no adding ‘back parmitted. Now
anything thatis provided for in the balance
sheet or profit and loss account in excess of
what is payable under a gratuity scheme
approved or is actually paid has got to be
added back on the gross profit side. On
the other side, it is now provided that only
some types of subsidy have to bz deducted
and not all types. That makes some differ-
ence with respzct to the possibility of an
available surplus. Not that it is a
great boon. But that some changes with
respact to those calculations also have been

effected.

Now, what are the other changes that have
been brought about?  There are three.
First, availability of minimum bonus,
irrespactive of allocable surplus is taken
away, and it isimposed as a condition prece-
dent that there must be some allocable sur-
plus,if minimum bonus is to be paid. Not
that the minimum bonus is to be paid
only in accordance with the quantum of
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allocable surplus, but, as was explained

by the hon. Minister, if there is one rupee

or one. paisa as allocable surplus,

then the minimum bonus willhave to be paid,
whether or not they have got the money to

pay. Now this principle has:-been brought

in as a new thing.

Secondly, the freedom to enter into an
agreement otherwise than wunder the
formula provided for in this agreement is
taken away. Let us be clear about one
thing.. Even in the present Act, what was
provi.ded for was not the freedom to enter
into an agreement to pay any amourt other
than that provided for but the freedom to
evolve formulae different from the
formulae provided forinthisagreement.

SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Same thirg,

SHRI C. M. STEPHEN : Certainly
not the same thing. I could say that I
have signed a large number of agreements
just saying ‘agreed that this amount will be
paid as bonus’, without reference to the
formula here, without spelling out another
formula at all.

Then bonus based on production ard
productivity is safeguarded, subject to the
maximum of 20 per cent. [f a production
and productivity bonus is provided, if a
formula can be evolved on that basis, there
is no question of allocable surplus nor of
available surplus.

If a formula can be evolved, then bonus
can be guaranteed. I want to place before
the House two or three main facts. There
was a bonus review committee. Its report
is not available to the House; I know that.
Unfortunately that committee was not able
to present a unanimous report to the Go-
vernment. Even thelabour members of
that committee could not agree on any
formula. Without seeking to provide any-
body, I want to point out that there were
three seats for labour members on this
committee; one for AITUC, one for
HMS and one for INTUC. When the
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Iste lamented comirade Sitish Loomba
who was ® member of this committee
died in a plane crash, ingpite of repested
requests to ATTUC to nominate a person
to i1l up this seat, for reasons best known
to themselves, they did not do so. In a
democratic institution and government,
whan g particular formula is sought to be
review:d in consultation with labour repre-
sentatives there is a responsibility for central
trade unjons to play & role. The INTUC
hed its representative; HMS's Mahesh
Desas was there and he assumed an adven-
turistrole; he is now out of HMS. AITUC
refused to go in and sit together with the
other labour members to evolve a formuls
in their effort to present o report on which
at least the labour members could be united.
There they failed the working classes, us
far as I can see. So before the govern-
ment there was & report produced by an
independent member and the chairman;
another report presented by the private
scctor employers and another report pre-
sented by the public sector representatives
and another report was presented by
INTUC. After Mr. Banerjee’s Speech
testifyng to th- forthright fight INTUC
has been putting up. I do not want to
elaborste on the fact that the INTUC re-
commendstions were not against the
working class. Mr, Mshesh Desai put wp
som: adventurist proposals and AITUC
remsined sileat by sbstaining from the
Committee. It is in this comrext that I
say that as a central trade unionist, the
AITUC have failed the working class in
this country, to the extent that they failed
o uit together and evolve o formuls and
sdvise the government unanimemly for
and on behalf of the working cless.

Faced with this sitvation, the Gowerne
mzor bad to talee its own declslon; It wo¥
s1nthing from this and something from
that and they ckme 4o this decision that the
minimin bows b: retained subjecs 1o the
eradition that these nseg be some aliogahle
swopiss] for the paPose of calcwpting wiip-

formula. What was the resulr? Has an in-
telligible or intelligent productivity-bonns
formula been evolved in the course of ten
years. I amnot talking of a few instituticns
here and there, where there are production
and productivity bonus formulse. In a
large number of institations such a formuls
has not been evolved; no traae union bas
ever tried to evolve a formulse thm
way; a thing thet should have been
cvolved, has mot been evolved. Then
again  what was the remult of this
freedom for agreement? My friead Mr.
Banerjee said that there were areas—public
sector sresr—where large amounts were
being paid and there were privare sector
aress where large amounts were being paid.
At whose cost?  If there is enough surplus
warranting the payment of oaly 10% and
if agreement is evolved betwemn  the
minagsmant and the labour for payment of
30%, at whosc cost thia is being doge?
I have absolutely no doubt in my mina tha
income-tax is being taken out snd st that
¢ 9 this is being done. The bomus review
¢ muirtee collected detils and the details
show that 80% of the casea are ihose in
which this parriculsr provision was talen
advantage of aad the bonus was being paid
at a love] far higher than warrsuted by this
formuls or by the Appellate Tribunal fog-
mule. This is ut the cosi of the whole
society, Whebser op nog this should be
posmitred is » muwter which the Gewomn-
ment had 0 take into.pocount.  As g trade
Unigq workes, mgwelf and Shsl Benegier
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are very keen to g:t freedom for workears
to have an agreement at higher level but as
parliamentarians and as representatives
of the people we will have to look at the
otherside also. TIfthe freedom of agree-
meznt is to bz given, then why the stau-
.tory provision? If the freedom is giver
then the whele thing can be left at tlst
stagz. But why statutory  provision ?
Statutory provision is for the purpose of
evolving a m:thodology and the Supreme
Court has gone to the extent of saying that
whosoever is not covered by this Act will
not be entitled to bonus at all.

Now. the trade union workers are pinned
down to the position of evolving production
and productivity bonus formula in crder
that byus may be procured for their wor-
%>rs. There will then be no question of
the bonus being cut down. Here-
after the course of industrial relations will
take cartain directions. What are the
directions ? Government says: no bonus
if there is no profit. That is agreed. But
who is to determine the profit.
Harz com:s the question of labour parti-
cipation. You have biought in a scheme
where labyur particulation is allowed
and we shall be driven to the extent of de-
manding that the participation be complete
and thorough. Now that you say that
profit is a condition precedent for the
payment  of bonus—involve us in full
participaticn in the industry. This
is the trend in the industrial relations,
which is going to take place hereafter. That
is why I submit that thi: Bonus Act is an
Act which will have considerable reper-
cussicns and it will take a certain turn which
you have never anticipated. That turn
will take place. Now, about this 839
1 am absolutely clear in my mind that
I can come to an arrangement with the
management in this respect as part cf a
wags agreement. There was a provision
in the old Act whereby any agreement
whereunder the minimum is given up,
woutld be taken as null and wvoid. That
provislon is repeated in this Bill. I
can take advantage of that. I can come to
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an understanding with the management
as part cf the wage agreement ard I can
compel the management to enter into ag-
reement and say reserve _it as defuried wige
under. 83% for me at the end of
the year, giving up in return the statutc1y
minimum Bonus. That will be covered
by income-tax  prctection. It will cer-

_tainly help to ensure the minimum bonus

because it is a package ceal with respect
to the wages.

What I am submittirg is, ancther pro-
duction ana productivity fermula -will
be evolved and more and more thicking
on these lines will certainly take place.

- So here is an incentive for the *rade union-

ists to come and say that we must have a
voice in deciding what should be the pro-
duction. . What I am submitting is that
there will have :¢c be more participation by
workers. This is going to be an incentive
for more of participation by workers in the
management cf the industries. This is
going to be the incentive fcr harder wage
bargaining in order that their take-home

pay may not be cut. New devices will
certainly be evolved. This is not

the end of the matter. You have
taken this position because the  con-
cept of deferrea wage about bonus was
taking a different development altoge-
ther. If it is deferred wage, it was asked
by other sections, why limit it to industrial
employees. INTUC passed a resoluticn
in Goa saying that hereafter the pattern
must be 12 moenths work and 13 mcnths
wage. We also said that this must apply
not only to industrial employees bu' to all
employees  including goverrment em-
ployees. So, the government had tc take
up the position saying, * Bonus is not de-
ferred wage but it is either profit-sharirg
productivity sharing”.  These two
principles have now been spelt cut. I
welcome this Bill in one respect, namely,
the cenfusion about the cencept of benus
has now been cleared up. Tte originality,
initiative and mental application -6f the
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trade union leaders are now being chal-
lengad. Innovations will have to be  built
in and produCtivity forniulae will' have to
be evolved. All I am submitting, is,
this is not suCh a disastrcus thing as is
to be made out by Mr. Banerjee and others,
All that has happesned is for minimum
bonus a condition has nicw been prescri-
bed. Thare must be some allacable sur-
p'lus. If all indastries in this c-untry are
working  without any allocable surplus,
it is cartain that :his country is going tc
dogs. Therefore, those industries which
will bz hit by this Bill will be considerably
limited. The wirkers and trade union
leaders in those industries will have enough
ing:nuity and initiative to evolve produc-
tivity formulae so that their bonus could
be safeguarded. Or, they willhave the guts
to bargain at the wage bargaining table to
see that their take-home salary is’ fully
protected.

This is a Bill about which much can
be said on both sides. But I am very
clear in my mind that this is a watershed.
Let rot the government, the public sector
and private sector get away with the imp-
ression that thisis the end of the journey.
This is the bzginning of another fight
which will end up only in the full partici-
pation of the workers, not the type which
you have proposea, but full participation
in accounting, production, building up of
inventory, deciding to whom to sell, what
ta szll and when to sell, deciding whetler
the accounts are correct or not. This will
be the logical end of this fight. This is
the incentive and challenge that this Bill
has given us and I as a trade unionist. ac-
cept the challerge. We will go ahead ard
meet the challenge, and face the public
sector, and the private sector in the proper

manner.
With these werds, I support the Bill.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): I support the resoluticn
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of  disapproval moved ‘“by Shri
Indrajit  Gupta ., because to me this
ordinance and the Bill are an ex’aﬁ'nph: of
how  without reluctance—I use ' this
word because ‘shame’ s unpé'rliamen-
tary—this government tries to mislead
this Huse and the people of this country.
According to this Bill, the objective is tc
provide for payment of bonus to perscns
employed ir certair establishmerts cn the
basis of profits, production or productivity.
My submission is, all that this Bill has done
is to abolish the minimum bonus. It
has not at alllinked bonus with either pro-
duction, profit or productivity.

Let us look at the conciticn: under
which this ordinance was brought forward.
I know that the Government keep sayirg
in tlus House everyday that the prices are
coming dcwn. Side by side, the ladies of
India—this being the International Wcmer's
Year—whe are far better judges cf what
is gHing on than anyindex that the Govern-
ment can manipulate, keep cn tellirg
us almost every manthk thar the essentials
are getting more expensive; life is getting
more difficult.

What has this ordinance done ? It
has gone against the basic principle of the
Industrial Disputes Act—-a facility once given
cannot be taken away. This is not surpris-
ing because the Goverrment before the
Emergency was not cxistent. If this is
the Government withk full majcrity, when
there is ro problem of law and order at all,
it shoult. go against this principle, it does
not surprise me at all. All of us know that
already the share of workers in the value
added by production is going dcwn. It
is according to their own Reserve Bank
study. And te abelish the minimum wages
in circumstances such as this, is not giving
spart to production but it is only to
enhance  bitterness ameng the
workers. | have no doubt that any
responsible empleyer in this ccuntiy is
very unhappy about the cancellaticr of mi-
nimum bonus bécause it concludes rothing
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Sir, the cption that existed tc come to
an agreement wuth his worhng force that
he. can pay morc bcnus than is pmudcd

h in the Act, haa bccr taken ‘away.’ How it
has been taken away ? Look at secticn 29
Provisc : “Prcvided that' the  deduction
in respect of bonus paid to an empleyct cmplc-

| yed in factcry or other establistment te
wtich the _prev:s:ons of the Pa)ment of Benus
Act, 1965 apply shall not éxceed  the amoum
of bonus payable under the .Act. No
deducrions skall be avsilable wunder the

! Incoms -tax Act. Not only do you say to
an ernplcyer that you shall nct pay becnus
than the prescribed limit but you also say
ther if you do so, you shall pay tax no what
y:u have already paid. This is the ex.ent

§ to wlich this shameless Government is

prepared tc go.

16,27 hrs.

[Sar1 C. M. STEPHEN in the chair :]
Mr. Iodrajit  Gupta was saying and
rightly so that the first victims of facing
judging by international experience are
always the working class. I am conly
sorry waen he sees creeping fascism staring
at him in tt e face in this C :ngress Govern-
m:nt, Mr. Indrajit Gupta chooses to ignore it
and l:oks for phantoms in the JP move-
_ment. Let me tell bim that he is terribly
wrong if he feels that the werking class aid
not support the movement. If. it kad
nct ane could never had a march of rhe mag-
nitude of the pzople in Delhi.

Sir, the BLD cin nev:r accept that bonus
is linked with the preducticn or prcductivity
whken only the minimum is taken away
and the maximum is retainec. Hew cap
anybady say that I have linked the bonus
with producticn when there is a limitaticr
of 20 per cert ? How can anvbedy say
that this Billis gcirg to give spurt  to pro-
ductivity when you say that you shall not pay
m 12 than_ 20 p2r c:nt ? I am éure, the
G wirament mast  be feehng that every

A w:nrkmg mun in this cauntry is a fool if they
exp:ct anyb ay with any sense in his head
t + believe it.
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If this Gevernmens is interested ir lirks
ing bonus with production ard with ,'pro-
ductivity then the removal of the minirmum
is all right; but the maximum must also be
removed. And I have 'an amendment tc
this very bill, to suggest precisely thet. If

" this Goverrment wishes that prccucticn

shculd have a spurt, that prcductivity
should have a si}urg‘th'en' not only “must
it remove the maximum ; it must link benus
not ony to scme kind of a formula, but also
to the ration which wages bear to the value
of production. Then it will be realistic
to except, within that guaranteed mirifnum,
to protect those who do not have afair wage
Mr. Chairman, Sir, yov yourself were speak-

" ing about scme of the changes and scme

of the redeeming features cf this Bill; but
I submit, Sir,that they pale into insignifi-
cance if the maximum is rerained.
While I agree with ycu that it is a water-
shed, I hepe that in the case of the hon.
Memter who was speaking so boldly ficm
the Cngrecs berches, it will be mcre <han
the more shedding of—:you krow what.
Sir,this [bill as it comes forward to this
House, isnothing more tnan the misuse
of the Emergency. This Bill can crly
be characterized ar :he betreyal of the er-
tire wcrking class by the misruling Ccrg-

ress.

it ST fasy (sgad0 ) waifa
wZrT, s few  f.93% 97 gw
T4 178 £ 73 faedzy gy faqrar-
TWE R ZHOLHAl aF, AT AT
o, FFATHT T W4T qET wifg 7 fapar
2ARA F o W Hug & ATAATE
gdr WRTT MIT g4 fadm & gatt
Al %z 74 R & ag fowtadi &) o=
9 g% fadas «rq & aTawq ¥
wigeg § fad q7g & ata gidv 2 4T
TEA U F T wifhy a1 TEARTS
faar & mw v & o & 1 ew
g qesqfn § g fadwd w1 |ar
2 #i¢ siTa g fx fadaxw ase &
far & das 2 &)
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W 2wty owww, A o
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oreh § w7 o, 9T ¥ oA @,
wef w2, 77 &k s wd Wi wnfes
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SqTET { TR AT & AT W
ware fad | v Sy O § i
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& o g wg oA & faow ¥ wr
oy A arar @ WYY I & Fq sy
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vay add & for wfafefe ¥, iz
wer ¥ 2 ¥, ofens §wT Ty,
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M @ gn 4% & AdT @A M TR
IEE N 9S4 FTCT | | 7 HIT 01T
FgAT MEA- § - T gﬁm w1 fearar
wedd fF g7 w9 FIns & fa fea
greE 3 @Y @¥ Weafgw wq ¥ SART
gaE aq w7 femrar-@mm o0 gar
wel AgRd . g &1 3= faal &
aFa & gfweaw foa & adt wgafa
2 AT g favara § f5 37 & . @il
Ff0 ol aFS FNATT A€ g1 GFaT E |
I 141 IAFT I A BN, A AN
FIRAT B |

ag ot fagrR § TERT gAY W@
Fratfan  fgar e1q, s W
ER ST TGS AT A weEi dA1g
¥ za fagss =1 gifer  eama wWiT
TFRIT F@IE |

SHRI N, SREEKANTAN NAIR (Quilon),
I am really sorry that Mr. Raghunatka Reday
bhas been made a cat’s paw of by the reac-
tionery fcrces in the Miristry.

Wten the emergercy was declared ard
the 20--'point regrirrame cimic, eér cminent
econemist Dr. Raj declared in a ccnference
that the bias of the programme was in
favour of the employers.  Scme of us re-
torted that it was against the working classs
We were fcrced tc suppert it in the hcpe
hat ultimately some balance, some disci-
pline, scme effective growth wculd be acl-
ieved ir the country and that the reacticnery
furces would nct go downright against the
interests. of the country. But this Bill is the
culmination of the machinaticrs ard the
plots that have been hatched behind the
doors by these reactionary furces.

This Bonus Orcinance came like a boit
from the blue, We did nct krow hew ©
geact to it, we could not forerec it. Ard row
you have brought it as an enactmart,

_ bring down the

" Bonus (Ama‘t) Bill

'Thirt}'ﬁu- ysars ago, on gth Awgust,
1942, whén the news of Mahatma Gandhi’s
arrest shacksd thz entire world, I declared
a strike in, Harnaan & Crossfield, Quilon,
and after seven days of strike the first. anm..al
bonus in this c.)untry was grented l't__was
seven measures of rice. It was deferred
paym:ntof wagss, and later or the Pprinciple
was., accepted  through out .the Stace
of Travancore. In a tripartite conference
in 1946, presidea over by Sir, C. P. Rama-
swamy Ayyar, four per cent was accepted
as deferred wage bonus.

Again in 1948, when Mr. C. Kesavan
was the first Labour Mimster in tke Congress
Government a second tripartite conference
was held in. Travancore in Kerala where
four per cent was again reiterated. To
deferred wage
bonus to the profit sharing bonus was the
great achievement of the great leaders,
whether it is of the INTUGC or of the other
Central Trade unions.

Anyhow, when the Bonus Act was cha-
llengzd in the Supreme Court myself and the
leader of the Central trade unions were
there to defend it. Later on, Mr. Khadilkar
cam? forward with an enbancement from
4% to 839 which I didn’t think
was appioved by the highest authority in
the country.  So, it was with their [concu-
rrence that this enactmient was passed.
Since we were old friends, Mr. Khadilkar
wanted to deprive me and my_organisation
of our participation in the all India ccnfe-
rences and Mr. Reddy endersed it. So,
I am not in the c2ntral appex body; I am
not in the central tripatite conference. “T
am not sorry because I wceuld have
felt it difficult tc say O. K. to many of these

' things, which my great friend Mr. S. K.

Dange is forced to do now.

Anyhow, I oppose this Bill in toto for
several reasons.. You have bmught dewn
the . percertage qf‘ the bonus.
You are taking it away completely for the
next year. I asked you s definite, guesticn,
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' whether it was. profit or allccable, surplus.
You said that it was profir..(Interruptions)

Asan economist, you ought to know that
I for ene would be prepared, so faras the
big companies are ¢oncerned, to accept the
allocable surplus, if you take :away the
issues of bonus shares which have been
declared from the time of the First World
War. Has your Government got the guts to
do it ? They do not have guts, because
they dare not touch the monopolists.

As has'been pointed out by Mr. Indrajit
! Gupta, you are bringing down the time
lag for the issue of Bonus Shares from
40 months to two years so that they may
double their investment ‘every two years.
How many times, have they doubled their
capital by the issue of Bonus Shares ?
Should the workers sweat and give profit to
50 to 60 times of the capital which has been
manipulated during the last 40—so years?
If you take away all the bonus shares and
calculate allocable surplus, I willshow you
that every firm of long standing will have
terrible profits. And then you want use to
accept allocable surplus of one pie or one
rupee. How can it be so ? You are not
only cheating the workers but unduly aid-
ing th: moiopolists. That is my com-
plaint.

Cm'ng'to th: banking companies, you
say that Govarnment will give some ex-gra-
tia payment to their barkirg ¢mployecs.
Who else will give upto ten per cert ?
What about the workers of the 200 ard odd
bankirg firms who are beir g shurted ovt ?
Why do you want to favour the foreign
bar king cempanies 2 Why car you rot
compel them also to pay éx-gratia ? You can
not compel them to pay eéx-graria when
there is no enactm=nt. So, the Governmert
is prepared to pay even then you wart to
favour the foreign cempzrics. I do rct
undzrtand this policy.

Y 1 s1id that there was no formula evol-
ved under s=ction 34(2) Nobody exp=cted
any formula. Even tomorrow, there could
bz another formula based on product viey,

of Bonus (Amdt.) Bill

Youand Iknowthatthe Strorg.uadc urions
will compzl the employers to give 20 per
cent more wages teocomp-nsate for the loss
in bonus. When there is profit ard that
profit is hidden, the employers donot wart
the profit to gointo:their accounts.” That is-
the secret of the higher bonus paid in every
company includirg the public sector vrder-
takings. I'have negotiated settlements in
the HMT foratleast 3-4 years. * If you start
questioning some of the items, some of the
entries, they will be in soup. I had also
negotiated in the Hindustan ' Insecticide
Limited. There was no question of for-
mula. They have been giving bonus upto
20 per cent, because their capital investment
is a bogus, artificial creation. A gift was
converted into capital of several crores of
rupees. Who gave thecapital ? Nobody..
The workers continued to give them profit.
None of the employers will give correct
accounts. You say, don’t give over- 20
per cent. If the employer is willirg, if
there is a formula, the employees uscd to
getit. Why do you want to give it to the
employer 2 Is he going to give it to the
nation or plough it back ? No. He will
not do that. You want to take it.away
from the poor employees and give it to the
rich employers. The Goverrmert has
become completely in favour of the em-
ployers ard against the workers. This
Bill is intended to bene¢fit the employers
and the monopoly capitalists and also
foreign bank owmners. This Bill is only
to help the reactionary forcesin the covrtry.
This Billis going toart:gonise the workirg
class. 1 am sorry that this Goverrmert
has bro ght forward this Bill.

SHRI VASANT SATHE (Akola): Mr.
Chairmar, Sir, I b gin by congratulat'ng
the ho-. Mirister for havirg brovght a Bill
where he has tried toclear the corfrricn
that was prevailirg vp till now. Originally,
w'1'n w:in the field of trade union bcgan
to fight for bonus, we really fought for a
share in the profit. That is how the battle

b-gar. Bt later o~, as the gap between

the real wage ard thr mn~ey wage kept on
increasing a~d b=cause the dearness allow-
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ance which was not properly linked to the
cost of living index also could not make
up this gap, the concept of bonus which
was originally the profit-sharing concept
bscame the deferred wage concept. That
is how the concept of deferred wege came
in, But the moment you bring in the con-
cept of deferred wage, then the cohcept
of minimum gusranteed, jrrespective of
i profit, or loss, automatically follows s a
logical corollery. That is why, up till now,
in all our wisdom, the entire trade union
movement of this country belonging to this
side or that side and also the Supreme
+Court aceepted the deferred wage concept
irrespective of profit or loss. That was
not struck down although challenged,
Therefore it 13 too late in the day to say
that we have suddenly woken up to realise
thatbonus has to be strictly related only to
'profit and that the concept of deferred wage
+ has to be given & go-by.

Waile talking of profit-sharing, the hon.
Minister explained that what he was having
in mind was to restere it to the original
.Status of profit-sharing. But then, I find,
10 this Bill,in clause 7, you talk of allocable
.surplus theory. Thus is the new concept
that you are bringing in., The “profir”.
as Mr. Sreckantan Nair rightly pointed

out, at understood in terms of balance-
sheeteconomics—my hon. friend, Mr.Salve
«can explain this—isa different congept,
The moment you talk of allocable surplus,
what do you have in mind? Are you going
1o correlate the mirplus in terms of the
taxation law? Are you going to correlate
the surplus after adhering to all other
deductions under the bonus formulg
«as was eatliern.  What is the concept
of allocable surplus? We have
not, either happily or unhsppily
defined it here. I don't see any definition
of allopahle surplus, You have saitf in
-the .schedule Such std such thingi wift
be-inchpded, and you have also incluted
+gross prefit, ‘But that is enumeration of

ta: -ilrahiu sarplus cougept if at all, sy he
has painted out, it has any co-ralationship «
to the inirial capital.

SHRI RAGHUNATHA REDDY:
Section 15 read’ with the Schedule
will hav: to be taken i uu.q atcount for the
purpose o!cdeula:in;thnlhﬂble surplus,
I don't think there is any ambiguity
about it,

SHRI VASANT SATHE : Wiilit not be
cheating the workers if you allow it day to
day in tn: form of additional bonus shares
from th: profit or from the surplus to be
gwen to th: employers and then correlate
th: y:ars profit to this inflated share, what
1§ th: allocable surplus you are going to
giv: th:m ? Taerefore, this is onec as-
pect that has to be considered.

Then in ¢lause 10 1 would like to pointout
o1ly a faw salient features of this Bill,

In clause 1c you arc saying :

*For ssction 13 of the principal Act,
th: following ssction ghall be substituted,
namely :—

13. Where an employee has not worked
for all the working days in’any accounting
year, the bonus payable to him under the
section 10 shallbe proportionately reduced.”
Now, you know that many times a worker
is unable to work not due to his fault but
duc to the fault of the employer because
he has no work or, sometimes, involunia-
rily when he is ili. Formerly, the idea
was that whosver has completed 340 days
of work should be entitled but now
you arc saying here that it should be re-
duced proportionately for every day that
he does not work. You have not given
mrmsnallthuwlllhluduud.
Why do you want to do this ? This is
one point T wanted to malke.

Lastly, so Tar as thiy Bl is Gowcerned,
T will tik= to maitiow, ghart from the ge-
neral question I will'iPt cuseing 30 shout

particyusion; *Sectide. ¥ Be cimten 19
feis mnid :
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, “Aftes, Section 3T of the principal Act
_the following section shall be inserteds
fiainely

“31A. Notwithstanding  anything
cohtained in this Act,—

(i) Where an agreement or a settlement
hes heen entered into by the employees
with their employer before the com-
mencement of the piyment of Bonus
(Amendment) Act, 1976, or

(ii) Where the employees enter into any
agreement or settlement with their
employer after such commencement,

for puyment of an snnusl bonus Jinked
with production or productivity in lieu of
bonus based oo profits payable under this
Act, then, such agreement or settlement as
the casc may be:

S0, here, the concept of assuring profit,
you sre yourself giving up. You began by
saying that our whole idea is to link the
bonus to prafit. Now, where has this concept
gone ? The moment you say it  will be
link=d to production ‘or’—and not ‘and’—
productivity.....

MR. CHAIRMAN : The Bill provides
for both.

SHRI VASANT SATHE : It is
‘or* here; you have said that in very clear
terms and not ‘snd’.

AN HON. MEMBER : How doss
it make any difference ?

17.00 hre.

SHRI VASANT SATHE : I will tell you
how it makes a difference. Now, supposing
last year a certain production was achicved,
we enter into an agreement that 30 long &3
the target of production of o many tons
or 50 meny ysrds of cloth » maintained
and it does not come down, we zhall hgve
80 much bonug. I enterinto an agreement
of five yeazs. As long as the produetion
is above the production of the year 1976,
1 shall by entitied to so much bonug linked
with produgtion. Productivity willmees,
s you kpow, individpal preductivity which
is u sciémeific temm which carbe meastied

(Amar.) Bill”

in terms of time and motion study; per hours

aworker is producing so much; that is the

test of his productivity. Suppose for any

reason, he does not get the work. That

does not affect bis productivity. He may

83y, ‘1 have retained my productivity; 1

shorld get so much bonus*. Isthat our
concept ?

SHRI RAGHUNATHA RefDY :

May 1 clarify this ? In the expression used
‘production or productivity’, there is s dis-
junction. If we use a conjunction there,
it would mean greater hardship to the wor-
ker. Atradeunion can enterintoan agree-
ment o the basis of cither productivity or
production or both. The choice is entirely
theirs. As far as their cholce is coficerned
they can have either or both. But if a con-
junction is used insteed of a disjurct or.

it would result in greater hardship to the
worker.

SHRI VASANT SATHE : Actuslly I'
say ‘or’ is sdvantageous to the workers. You
have helped the workers there. Heregfter
without relevance to profitability, we can
always have an agreement to secure a par-
ticular bonus, may be limited to 20 per
cent, but at least & minimum bonus can
be secured, Therefore, I congratulate the
Minister for makir g this provision. This
is the real saving grace in the entire Bilf.
I would have been happler if you had not
used these words. But I congratulate you
for this.

Thelast point I went tostress—and stress
with all humility st my command—is this.
You will make a nonsenge of this concept
if you do aot sllow participation of labour
in the management to the fullest measure,
from shop level to the management level.
The entire allocable surplus theory cem
have meaning only if the warkets know what
the real allocable surplus is. The workers
today are chicated of the real allocable sure
plus by manipalatioa of both production
and aacounts. You knew very weil bow the
uﬂnuﬁmhwh*m—
tey. The fitancing institutionselte arenot
piying enough sttchéion, although 80 per
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cent of the funds go from the financing in-
stitutions to these managements—on which
the profits go to them in terms of dividends.
I would beg of you to consider this. Can
you not have some measure or law by which
you will be able to have more positive
vigilance in accounts and in mancgement
to know what the real production is ?
There should be representatives both of
employees and of the financing institutions.
Only if you do this, linking it with produc-
tivity will be mea~irgful, I'nking it
with production will be meaningful and
also linking it with allocablesurplus will
be meaningful. Therefore, I would submit
that this Bill, by itself, if left without the
other mesasure, will have the darger of
alienating the feelings of the working
class. Therefore, kindly be forewarned,
do not leave it here, follow it up with a
measure which will give fullparticipation to
the labour in management so that' they
are not cheated of the real allocable
surplus.

SHRI S. M. BANERJEE : Irequest
-that the Minister may speak tomorrow; there
are many Members who want to speak.

MR. CHAIRMAN : Let us see how the
discussion proceceds.

! IR 9y (gardam)
guwfa S, ot fagss ama qrar aar
2 I4H Fga @I garL &1 qEAM g,
FIT WY 37 FI 4SO T & AT @ ST
aFTT AT | F 7T Mg FATHZATE, 7R
ag A8 & s 97 6 #EwrEar gE
gHIR AW & wagd X B FWEET 3
¥ HIA 1 NS A @I ) IF T SwT
g% 71 7 Tl I Fy {1
fsa & 3 &1 FATT ¥ 1 WA g
& # mrg J 2\ g R & 3w oy
At gavRE AT 3N FAZL T AT Ty
FrarAr armdr Tifgd It 57 T 4
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SH-GAtR F1.3E0 A, FeL AT A
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Fd | AfFa 6T ot 3w A grEeTHRAr
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FAH FA 21 To FAF FI AMWI

At Aifgg | #fade A T e s
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MR. CHAIRMAN: Before I cill the aext
Member to spesk, I may state that the
general discussion will have to be over be-
foresix O’Clock. The Minister will replyto-
morrow morning. ‘There are quite a
number of speakers in the list before me.
If everybody will make adjustment, sil the
members can be accommodated. Each
member may take five minutes . You may
kindly co-operate with me and I shall try
to asccomodate every onme.
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(Bombay Central): I fully endozse the feel-
ings expressed by Comrsde Indrajit Gupta
and Shri §. M. Banerjee. I oppose the Bill
and support the Resolution of Disapproval

wer aft R
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moved by Mr. Indrajit Gupta. The idea

behind bringing in of this bonus ordinance

Ty

and the compulsory depogit scheme (and

such other masures which are basically

anti~working class and which have proved

it

to bs snti-working class) is this, that there
should be moce copital formation, more pro-

duction sod more development. With
this ides these things were brought in.

e giew el Wi There was s huge cry made ajl ¢ound
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the country saying that due to the rising
DA and wages inflation has come about and
to curb inflation, this Compulsory Deposit
Scheme was brought in. That was the
first blow to the working class. But
what happ=ned? With this Compulsory
Deposit and with this Bonus Ordinance,
what do we find today? Where is the
money being hoarded ? Was it in the
pockets of the working class or monopoly
houses where you found Rs. 15,000 crores ?
Itis hoarded in the houses of capitalists and
the monopoly sector. You thought that
inflation could be curtailed in this manner.
With this idea you brought this. But
what happened after this Compulsory De-
posit Scheme etc. ? After these were
clamped, those people whohad some con-
nection with the Government said that
they would issue Bonus Shares.

With these bonus shares there are other
shares too and they are changed into bonus
shares because they could draw more divi-
dends. Will you tell us what amounts of
reserves are transferred to these bonus
shares? Under the compulsory deposit
scheme did the money they got go to your
Treasury? What happened to it ?=—
raised the dividend rate and you know how
the bonus shares were transferred. The
Finance Ministry all along spoke about the
difficulty of the capitalist classes and they
gave them the company’s development
rebate whose accumulation by the end of
1973-74 stood at more than Rs. 2,000
crores of which Rs. 67 crores
represented as  non-taxable transfer
from vyear to year. Sir, I am giving all
this because I want to show where the mo-
ney has gone. The money is not in our
pockets inflation does not come out of this.
The money is somewhere else. I do not
know whether you can gethold of this money.
There is another part. In the balance sheet,
in the running of an industry, there is in-
ventory. Can you imagine how much of
monrey is locked up in this inventory ?

Res. and Payment of 164
Bonus (Amd:.) Bill
M R. CHAIRMAN : Med:m, the time-
limit applies to the lady member as well.

SHRIMATI ROZA DESHPANDE : 1
shall stick to only two points, I want one
minute only. I want to quote the editorial
of the Economic Times. It says on In-
ventory Savings :

“The recent reports of aslow-down in
industrial output are less distresing than
the indication that resources are locked up
ininventory pile-up.”

“Inventory component of capital for-
mation rose by 27:6 per cent during
1974—75 as compared to 13+3 per cent
in 1973=74. In absolute terms accretion
toinventories in 1974—75 was at Rs. 1138
crores twice as high as in 1973-74—Rs.
540 crores—. This is a place where black
money is locked up. Is there any way
out ? Has the Government found a way
out to bring out this money and put it
into circulation and into productive use and
capital investment? Even Shri Pranab
Kumar Mukherjee the other day in the
Rajya Sabha had to say this that the mono-
poly group had created a havoc inside the
country by increasing black money, by
taking out the money out of the circulation
by wvarious ways. In addition to this,
Governmentgives them subsidy to export.
On that score also some time ago, the tex-
tile industry wanted more subsidies for
imports. In thisway, I am sure that you
arenot going to increase the production or
increase the capital investment from the
capitalists. At the same time, you are
also not going to get any: ooperation from
the working class. It is the working class
who stood by you during emergency
and against the so called total revolution by
J.P. Government is antagonising this
working class. Somebody said that in
the socialist country, those losing corcerns
do note pay any bonus. I ask them:
in this socialist country, is there land-
lordism ? in this socialist country
are there blackmarketeers and tax-evaders.
First establish socialism and then talk
these things. I feel that this Bill is ab-
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solutely inopportune: Sir, on the 6th
of January, thousands of people sat on
hunger strike, We are sure that the
working class are not going to take this
blow lying down. It is goirg to unite and
it is going to fight you through the demo-
cratic methods. I assure you about this.
I wish that at least at thisstage, the Govern-
ment should re-think and withdraw this
Bill.

=t qrg 7w faat (auz) @ Fwr-
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v ff @ o & gwwar W9
& o @ drer wfgs we e
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“The gap between the acrual wages and
the living wages is very wide.”

This is the fact given in an article in
“The Indisn Worker™,

gt frat grgw & ago @t a9
¥ o ot Wt ¥ gordd wefvr
13T & ot wrfers § o o grener
#dT & W O IT W qAgT wnr S
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SHRI P. G. MAVALANKAR
(Mlllﬂ:m. ullim) sb’ if the
Governmment’s intentions sbout labour 1n
general and labour Jegislstion in parti-
cular were honest, I would have perhaps
looked st this messure from a different
sngle. But my whole point at the outset

w72
is that Governmeng rot really looked

at the problemi either fomi thé "point of
view of the hesith of the vaonomy ur Som
the point of view of the rights of lahour,,
My friend, Mr. Indrajit Gupta, made a
very able plea for sticking to the whole

formula and the Minister in his written

reply could not reqlly rebutt the waguments
80 well sdvamced by Shri Indrajic Gupts,
Sir, some of the Congress friends, whom I

heard with the greatest respect and atten-

tion, are so concerned sbout the larger

problems of the cconomy and Mr., Mirdha

has rightly pointed out about the vastyn-

organised sectors in our country, then

why did they support the provisions of the

earlier enactment about the pmymest of

Bonus ? I did not bear any voice at that

time from the Congress benches saying that

the 8 33% formula was immoral, ungan-

dhian, improper etc. I can understand

a consistent adherence to certain well-laid

dwwi principles but if you accept soms-

thing bacause 1t suits you a partcular poing

of time and later on when it does no* suit

v becquse the imes have changed, you

change the policy and then to adwance

arguments now by quoting Mahatmy

Gandhi. I cannot understand it. I have
great respect not only for 8hri Ramsingh
Bhai and Shri Sathe but for other trade

uw-nists friecnds also, because though I

de not myself belong to a trade union,
I come from Ahmedabad, which is predo-

munantdy a texule city where not oaly wor-

k:rs but others also live because of the
industry. I am not looking at the pro-
blem. as Mirdhaji was saying, from the

narrow point of wiew of a trade

umonist who wants to grab more for

s workers and to get popularity and catch

votes, I only ask, if we have accepted the

idea of bonus as something good over a

prriod of many years, how is 1t tha: suddenty
1t is looked at from a different angle and it

13 baing said that 1t should be linked with

profir, producion and productivity ?

Taus 1s & pxculiar and pernicious megsure.
Govarnment has acted cleverly, and if I
may be permutted to say so, cunningly.

1
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JOun chyp hanestly say thet they are really
dqin;it because in this very Act they sec
the larger interests of the nation and of the
Wbour? Of course, if you say, it was
‘sxpedient to give 8:33% some yesrs ago
and pow it is expedient not to give it, I
bave nothing to say. But if you base your
argam:ats an certain sound principles <f
Woing jusnce to labour, to the economy and
t¢ the interest of the whoele nation. I
eannot believe my congress friends if they
say that this new measure is pragmatic,
good, etc. This is a Bill which is basically
anti-labour. I do noi say so because it
does not give a certain amount of bonus.
That is comparatively a amall thing.
Bur the attitude of the Governments
both at the State and Centre, over the
last 28 years has been by and large in favour
of the employers rather ¢han the employees.
Although they talk loudly at the time «f
¢lections and say certsin thungs at labour
maetings to get their votes, when it comes
to putting them intc practice, labour is
not getting a share in industrial democracy.
Ay Mr, Sathe said, labour must be given a
chiace to participate in industry. Can
the Mumister of Labour say how many
schemzs are there in terms of profit sharing
and participation in management and
involyement in industrial demccracy?
I come from Ahmedabad, and I know that
the reaction of the wcrkers today iv very
bitter, strong and hostile. Shri Ramsingh
Bhai spoke sbout the “Majur Mahajan™.
The “Majur Mahajen’ has been saying,
“Don't punish ws for giving more
production,” *“And din’t deny us the
rights which are there”,

I would like to conclude by saying that
plesse do not take a mere expedient view of
the matter. The Minister and the Prime
Mipister say and ask: “Where in the
world do you see bonus for the sake of
bonus ' Bug, comparisons can be and
are odiovs, Moreover, is it honest to com-
pare when jtsuits, and ignore when it
cmbarrasses P

The impac: of this Bill is going to. be
very adverse. Already, in  Ahmedabad,
four mills out of §s textile mills gave
bonus of more than 4 per cent and rest
of the cmployces were paid only four per
cent a8 minimum bonus. This was for the
accounting vear 1974, that the cmployees
of 61 mills in Ahmeasbad were ppid mipi-
mum bonus. Now, although the mjlls
had made almost the same profits
or more or lessin the accounting year 1975
s that of 1974, yet the workers of rheve
mills will not get any borws whatsoever,
The Arving and Calico Mills and cthers
in Ahmedabad will not give any bonus be-
cause under che new formula, even if they
bad carned a profit of Rs. so lakhs, ey
dou't have give to bonus.

I want to make an appeal to the Munjster,
and ask hum why do not you have atlesst 2
gencral review of the impact of the Bomus
Act on the economy? I suggest, let some
exp>rts have a considered and studied
view and find out whether it has &y
adverse cffect on *te cconomy. And, if it
does net, *hen do net slash the bonus.

MR. CHAIRMAN :  There are two
or three names in the list before mte. If
the Huse sits beyrnd 6 O'diock for 13
minutes, the list will be over. So, we
will sit upto 615 p.m.
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Wt aff § Wk aw v afee
arifery afy §rft, Wi swil wr o
ik, war sifee oY, e ooy ¥ wiee
fear andwr, w@ o wewr wHe ot
O, aw % W owed o & Ok
W wft wewer wiowy frwdr wrelt

Ll

'SHRI D. D. DESAT (Kaira) ¢ 8ir, 1
have been both an employee and an emplo-
yez, labourer and sa employer of labosr.
In a country like India which is peor in
capital, it is unfortunate chat we should
go in for a controversial discussion. Here
MR. CHAIRMAN : Is it the plessure
of the House that we sit for a few more
minutes ?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS(SHRIK. RAGHU RAMAIAH):
I have consulted the Oppoattion leadars.
They have no objection.

SHRI D. D DFSAI: Ouw country
is quite pocr. Owr emphasis should be
on savings and investment; and the capital-
bungry conditions bave been contivuing
for the last 25 years. We bave seen tiat &
large number of countries like those which
were defeated duzing the War have come
to the top of the nations’ list, wheress
India continucs to be st the bootrom sod
something bas been wrong. And it has te
be exsmined. We had also suffered ia-
Bationary problems; with the result, the
labour itsclf had difficultics in mecting its
dally requirements. The gallopiog , infla-
tion bad reached a figure of some where
near 37% of so; and this problem wes
solved by the country in a very disciplined
manner and we expect these things to be
continued for some time.

8 ke,

Theunemployment position in the country
is acute., My friends are aware thet im

spite of our best effores, the registers of the

employment exchangss all over the eowouy
e pilingup, There is  ene-way thl
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fromthe villages to ‘the towns. In fact,
the farm>rs are finding that their prcduce
is not gatting an economic price and, to
that extent, the jobs in the cities are most
attractive. The influx of pecple to the
cities, if any*hing is an indicaticn of the
favourable climate in the cities.

While the labour is organised the farmers
1o aezaais:d. Ta: result ds that «the
farmers are not getting a fair ceal. Re-
cently, we had the World Bank Report that
Indian raw materials like cotton, jute end
sugarcane are sold at a fraction of the interna”
tional price whereas the finished goods are
able to get a higher price. Though the
machinery is the sams, our productivity is
one-fifth or cne-sixth of that of eastern
Asia. In fact, Taiwan, Hong Kong and
Singapore have higher proauctivity than
us.

"Phe. question of relating it to production is
also not correct, because investment in equip-
ment should have the maximum return.
What we are doing today is ircreasing the
equipment and having higher production.
This does not really bring us to any worth-
while situation.

Coming to per capita income, if our friends
from the labour side compute the per capiia
income in India, it will be about Rs. 8oo
and odd, which is compcsed of both the ci-
ties and rural areas. If you go into the
break-down the per capita income, in the
city will be about Rs. 2,000 and in the rural
areas between Rs. 300 and s00. In other
words we are now penalising the rural are
which really support us. I would say that
even in our recent elections, all the cities have
defeated vs. “While most of the members
of the ‘oppositicn have been from the ci-
ties, the Congress has won seats in the rural
areas. This is in spite of the appeasément
that we have made to the ecities. Shri
Marvalankar ‘was speakirg about the cities.
The cities are nothing bur labour centres*

Take the case of J. P. Al the bac king that
be got was from the cities, not. from the
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rural areas. In the rural aréas he was de

feated even in the Gujarat elections. Where-

as we won in the rual areas, in the panchayat

elections, we lost in the cities, This is our

problem. .

MR. CHAIRMAN : They will -think
you are punishing them.

SHRID. D. DESAI :Weare not punish-
ing them. We are cnlysayingthat the rural
areas are poor and they are being made fur-
ther poorer. Today, in spite of cur jute or
cotton growers getting a smallreturn, the mills
are nor'competitivé. The reason is the bur-
den of the equipment. There is so much df
idle- capacity for-the equipments that we
are not competitive and. the world cver we
are being priced out.

SHRI VASANT SATHE: Then, why
don’t you support the concept ‘cf mi-
nimum wage for agricultural labour? You
should ensure that. You should move the
Minister to get it dene,

SHRI D. D. DESAI : Shri Sathe seems
to think ttat we are not supporting the
cencept of minimum wage for agriultural
labour. Itis not a fact. Agricultural labour
are supported by the farmers in the rural
areas. Otherwise, how do they exist ?

There has been talk about balance-
sheets. If there is afraudulent balsnce-
sheet the penalty s jail. Therefore, it can be
easily checked. Andif any auditor certifies
such a fiaudulent balance-sheet, bis cer-
tificate can be cancelled. Therefore, laws
do exisi for taking care.cf these things.

Regarding allocable surplus, I would say
that it is calculated after providing for essen-
tials of expenditure and nothing more.

SHRI VASANT SATHE : They are
notional.

SHRI-D. D. DESAI : Thyare notnotion-
al. There has been talk also about bonus
shares being issued. Bonus shares represent
nothing but the dividend that was denied.
It is equivalent to the prowident fund or
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gratuity amount which people retain. ¥ 1971 ¥ zafag favgdaar fF 3T
Toe reasin If)r such retention is obwou?., U W FT FIETE QHT ar Eff
b:cause the incom=-tax on bonus shares is 1 A
lzss than that on dividend. Therefore ir Iilgft FT HRIAGT FIF IT4 T2awT
is Gsivernment’s intention that the money FwWH & o arcareT 31 gufed gHq
should remain with the indusery for additional 9 9g FgW I3MAT AT | AfEwT wer i
equfpmzt.lt te provide for jobs. It is a 17 Fgar 2 fF s .qqi_(-f 1 & 3%
basic policy. = ; .

, e T & T AFTA &1 a8 F1 ZAAY

Jgdr qaT AT WY 8, ¢ Wl g7 IO

Z | dgd @ g8 g o= ®1 gw «rg
AR AET 2 MG &, AT I agEar
1 & fay ag Araws g1 smar g 5
Sl ANATESS AaT g I § GIST &g
T a9eqT F AGAT & FH FE 5

‘Shri Mavalankar made the point that the
mezasures are in favour of the industrialists
and industries. I would tell him that the

« iac:atives provided by other countries in
th= world, including communist countries,
for tk e setting up and cpzration of industries
are much more tkan here. The resvlt is

t;ia;:nf:l:;ht alrzaldy capital ana  technolo - fau &7 7%\ IW 49 & T o 35

v I support the Bill. faer frad ag agfaaa W 41 for o9 3%
40 &899 S fwad 4 A wa gv Y

Mo Fotd (aFag sfaw ) - 100 &94 faar %31 #ix gq%  waar

garafa #glad, & 9 4dl 31U 95gq I @ & AW A9 faw 7 fomw
YA H{TE 17T TIZ F FANGT FT FHGA TqT g, AA G, U AT G AGH A Y,

FA HIT A FeESAT AT F AL FT Temife 4t # ga1 war § & mrfeas
fadta 3 & faT @er g=1 g1 = Seafq, amifas =@ #A =fw &
AEATHL A1 7 Fal @ Healfqoesr gq afsdea #1 FAT F@H & ITW A
T ST AT T FL 3T F a7 Fret eafag g 4 ag 19 {71 § M 3@ Tg

F1 FIC HT a5 | AHA I@iA HY Gde F 99 &, 39 & I § g A T
FedifadesT 1 fFar ag I 1 FF 1972 ardi F1 TEFI A Ig A FHI FAfay

# gA% 8. 33 #1 ®reHar Qaace fwar ar % @a @ AL A qEr 9gy g

¢ T 9 & ata § g o & a1 fF A # qarm wigaT g fF w7 A7 o #7
FFA! AFEA | ATCAT I 1 AY arTq EATH TEAT G0 S & Sl ATT Y, FHTHaT

2T 9SAT | IF q99 HIEAEAHT AT Iq W, NG @ T A TN IF F37 97 FF
fawa 9T Fa=1q 17 U, S§ 9T FYE AT FaC A8 T FIC € foEdardr
fecquly a8 €1 T T Wwe N =g ¥ faag orar 2, 9% & @@ A E@E

2 f& A7 F qa FRAEE W 7 F1 ad wan E e ag @ @
aTg 2 wifeat & AFad 4 @3 g a9d g |

) wifast 3 ffadt Faed @ g, a1
} § za a7 7 ymdq gafae o 5¢ @l 1 agl FL R T—3T aan
g fFoaq 1947 ¥ gR @daar fad T AF AR JT o @A F fag
afra &9 1971 ¥ mfas @, qreq AT 920 q4 &Y AWFA FT W

N gmfer A Ak 3 oF arfsr & 2 aFr | wfrs FREml & T@m §
| w48 sw # AR g 48 qiE{fadaa FaT ¥ AFC A9 aF @

WE gAT g W1 I ATd & 5@ Al qT

a9 & 39 faa & v vy T G
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oA R ey v R § W 0w
40 TEE WY ¥ g Wi fae i
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& i W el v e ¥ e o ot
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Wt fars fiear § f o3 oraid wr off
warat AT § 1 S W9, W we
® wed I e w wfer o
o €1 cufeg qwdd gredw 9T Wt
st A g e g o ¥ gwaned
o A o € g

¥qTT § A I FAT WA o

grft wie € A feer o Qe aw o
AELECETE R (I
amewe Wt ¥ smdar wewr fe wy
waE oo xE ifedve § aWy 9wy 91
wwiew feg foe®  wg W &w
T 8.33 ¥ Twd 10 TR W
wimxiz oY a1 gwar § afer sy o
ta § dw o arfes feafy woft vt
@@ | g woere g § wifee
off ¥t 10 W 20 e ¥ faftr
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we Wit @t ag qee w fafee
wY off gz oft | 3w W I 8. 33
q3Eve WY wtw & ff, & of 7y fedt
¥ guW ¥ Wy WY T 9T a1 QRYE
ot & ol wran e o, g WA &
qAWAT § wraswe ot dy sreamaw &
ford wivwr wff v

gy qy s 9
o ¥ 3 are 9ge W Wiy § 4y
o RE K A wF 5w oy
fog W& @ | & W W I
1 Fa%r I ag & fan fx ofdfeafy
aqT g% 9T 7g AW sTar | wE-
fed gn X 3= wwg it Frofa femr ar
qg Wi 9T efEy § W &1 WK
I & % weAT wArfgd | gH wifow
EagiaraT wOE wY 3 &, g I awrd
W aCh T B@ATE W SE A0 g0 &
gy Aol B faefy oy ST T faer
qFa g qar I & Q0 fem
¥l gu o faw arar nav § 1 wwiSfy
MA@ AN ITAF TAF
HNEEATESFAT G T T A
1 O WX gET TRENIE SaTEl 99
ufrd @ faodas = Aw fear wr
# wreT w § R A TS TS
vy @z TaAEEE ®1 W aT e

TETC A & AR oy & A N g
T few oy s g o o @ @ i
AT 2 ghi & Ora g9
AT 1 9w ¥ wff oot 7 @ o
vaford wravas g wan § fe s Al
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w4 |

wa ¥ & Sz dred ¥, aw w7
AT RS qor ¥ STdAT WA g
f@® oot deay S qow |, AN F
fead) R gm g frag s ww
93 fawre 46

MR_CHATRMAN : The hon. Minister.

‘The Miniater of Tahour (Shri Reghunatha.
Reddy ; mr. Cnairman Sir. | am extremely
thankful to all the hon, Members who have
taken part in the debate..

MR. CHATRMAN : He may continue to-

MOITew.
The House stands adjourned till 11 AM.

1"MJITTOW.

Ilm

The Lok Sabha then adjournsd 5ill éleven
of ths Clock on Wednssday, February, 4,
1976/Magha 15, 1897(Saka)
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